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Norm Committee Minutes of the Meeting No.l0/19 scheduled on 31.01.2019 under the Chairmanship of
Shri K.C. Rout, Addl. DGFT
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The following Members of the Committee were present in the meeting:-

(D Shri Nand Lal, Consultant, Department of Industrial Policy and Promotion, Udyog Bhawan, New
Delhi

(ii) Shri Shaish Kumar, Consultant.

(iii) Shri D.N. Mathur, Consultant.

The Committee first considered the minutes of the Norms Committee Meeting No.9/19 for confirmation
and confirmed the same without any change.

Note:-

In certain cases the decision of the Norms Committee refers to the Recommendations/Observations
received from the concemed Technical Authority in earlier cases of similar products. A scanned copy of
such documents is placed at the end ofthe Minutes. The scanned copy uploaded is to be accepted. The U.
O. No. / O.M. No. of the scanned copy is reflected in the Minutes.

Casc No M-326         1M/s Rubamin Ltd,Vadodam
どヽ高L静lJ～     Fヽ j:るI満た5商il巫もES■V
Datc1 31 01 2019          1RLA No 34/24/40/277/AM18

Lic No 3410044086dt26042018

The Committee considered the case as per agenda and decided to defer the case. D/L dated
22.11.2018. Reminder letter e mail I I .01.2019 issued by DGFT, reply received lrom the
firm. File sent to T.A and the case is reJisted on28.02.2019.

Casc No M-327
NC No 10/19
Datcd 31 01 2019

M/s Exccl Crop Carc Limlcd,Mumbai
F No O1/83/171//AM19/DES IV

RLA No 03/95/040/426/AM19
AA No 0310823297 dt 27 08 2018

The Committee considered the case as per agenda and decided to dcler the case as per decision taken. File
sent to l'.A and the case is re-listed on 28.02.2019.

Case No. M-328 | M/s. Shital Industries Pvt Ltd.. Ahmedabad
NC No 10/19           1F No 01/83/50/667/AM17/DES― IV
Datc 31 01 2019          1 RI´ A No 08/24/40/93/AM17

lic N0 0810138210 dt 03 08 2018

The Committee considered the case as per agenda and decided to defer the case lor want of information
from the firm. D/L letter dated I 4. I 2.20 I 8 issued by DGFT. Remindcr letter 10.01 .2019 issued by DGFT.
File sent to'l.A .and the case is re-listed on 28.02.2019.

Case No. M-329 | M/s. Cargi Huttenes Albertus Pvt. Ltd., Mumbai
NC No 10/19           1F No 01/83/171/22/AM19/DES IV
Datc 31 01 2019         1 RLA No 03/94/40/628

l′ ic No 0310817407 dt 29 11 2017

The Committee considered the case as per agenda and decided to defer the case. D/L dated



M/s Galaxy Surfactants Limitcd Mumbai

F No 01/83/50/410/AM18/DES‐ lV

RLA No 03/94/40/325/Aヽ 418

AA No. 0310815144 dt14.08 2017

Casc Noヽ4-330
NCNo 10/19
Dated 31 01 2019

⌒ -2-
04 10 2018 1ssued by DGFT Renコ inder letter e ma‖

dt10 01 2019 1SSued by DGFT Flnal reminder

dated l1 02 2019iSSued by DGFT And the case mav be re―
‖Sted On 28 02 2019

The Committee conSldered the Case as per agenda and deCided to deFer the Case  D′
L dated

02 11 2018 issued by Deptt oflPP Reminderletter e ma‖
10 01 2019 AccOrdingly′ the caSe is re‐

‖sted on 28 02 2019
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03′83 dated 15 06 2018 withOut any Other chang(

03′83 dated 15 06 2018 as underi―

Import DescriPtion

こ35謳こ釧ta    l
TrimethY101

TttiacMatel爾 mttm“mal

Q″ aS pCr

AA in Kg

Dec:sion of

Nc M No
3/83

1 dated 15 062018

lmport   tem
recommended
wth Qtyto be
la‖owed Kg

S No

510694 Kg 538523 7 Kg
1

557478400
3503 7 Kg 3695 4 Kg

2
3825510

1353 6 Kg 1427 5  Kg
D Pigments

Peroxide(Dilaurovl

Peroxidr(LP)

Bis{4‐ +―ButvlcvcloheXYl

1477810
2984100 2733 3 Kg 2882 5 Kg

4

35346 6 Kg 37276 0 Kg
) Polymethyl

Methacrylate (PMMA)

38588280

予百憂万τ褒戸   1 136720 Kg
144182 8 Kg

6 Methyl Methacrylate
Hardner and Laqu!r _- 336000~    1307 7 Kg 324 5  Kg

7
21000 000    1 NCtJ亘 凶壁 Nctto Nct

Plumbing Kit

RA conccmcd may takc neccsSaw actiOn undCr Para 4 7 of HBP aS pcr abOVe decision of NORMS

COMMITTEE

RI´ A No 08/24/040/130/Aヽ 419

AA No. 0810143267 dt 1608 2018

;dAhvedabadCasc Noヽ4-331

NC No 10/19
Datcd 31 01 2019

tnlls" n"rytit Ltd., Mumbai
F No Of/83/50/25/AM19/DES■ V

RLA No 03/94/40/793/Aヽ 418

AA No 0310818541 datcd 16 01 2018

Casc Noヽ4332
NCNo 10/19
Datcd: 31012019



M/s Acヮ sll Ltd,Mumbai

F No 01/83/50/924/AM19/DES― IV

RLA No 03/94/40/697/AM18
AA No 0310809270 dt 23 H 2016

Casc Noヽ4333
NC No 10/19
Datcd: 31012019

ハ

一アー

The Committee considered the case as per agenda for enhancement of norms During the meeting

No,l0ilgdated3l,ol,20lg,theCommitteedecidedtoenhancethenormsapprovedinMeetingNo.
03/S3datedl5.06,20lswithoUtanyotherchangeinthedecisiontakenbyNCinitsMeetingNo,
03/83 dated 15.06.2018 as under:-

RA concemed may take necessary action under Para 4'l of HBP as per above decision of NORMS

COMMITTEE

TheCommitteeconsideredthecaseasperagcndaanddecidedtodeferthecaseforexaminingtherequest
of the firm. The application to*r.a"J i" tlJr.rational Bio fuel Coordination lor their comments issued by

DGFT and the case ls re-listed on 28'02 2019'

Thc Committcc COnsidercd the Casc as pcr agenda and decided to dCfcr thc case D/L lctter datcd

14 12 2018 issucd by DGFT Rcmindcrlcter 10 01 2019 iSSued by DGFT Fne senttO T A and the Case

ls re-1lsted on 28 02 2019

S No Import DescriPtion Qw aSper
AA in Kg

Decision of

NCヽ■No
3/83

Datcd

15062018

lmport    tem
recommended
wth Qty to be
a‖owedin K9

| coated S† iCa 184950000 16414 Kg 178661 7 Kg

つ Fumed SiHCa 105390 96 53 Kg 101 80  Kg

D Trlmethylol
Propane
Trimothe.rvlate (Trim/TmDtma)

1268940 1162 34 Kg 1225 8  Kg

4 Pigments 490280 449 10 Kg 473 61  Kg

5 Peroxide(Dila uroYl

Peroxid (tP)
ai.l/ -]-rl r tivl.\/.ln hexv)

990240 907 05 Kg 956 57  Kg

６́ Titanium Dioxide Tio2 1583420 1450 41 Kg 1529 58 Kg

7 Polvmethvl

Methacrybte(PMMAl

12802020 11726 60 Kg 12366 73 Kg

8 Methyl MethaCrylate 49518050 45358 40 Kg 47834 3 Kg

9 Hardner and Laqua r 111510 102 13 Kg 107 72  Kg

10 Plurnbing Kit 2500000 Net to nct Net to net

M/s Katesuwan Rcincw and hdustw PVt Ltd,Hyderabad
O1/83/171/20/AM18/DES― IV

Casc No M-336
NC No 10/19
Dated 31 01 2019

vt lンtd,Ahmcdabad

F No 01/83/50/567/AM16/DES IV/Pt
RLA No 08/24/40/105/AM16
Lic. No. 0810135687 dt.l 7.07'2015

casc No Ⅳl-337

NC No 10/19
Datc 31 01 2019



M/s ProcC i]nery Limicd Ncw Dclhi

F No 01/83/50/13/AM18/DES‐ IV/Pt

RLA No 05/24/040/590/AM17
Lic No 0510401921 dated 10 3 2017

Casc Noヽ4338
NCNo 10/19
Datc 31 01 2019

―ム〃

The cornmittee considered the case as per agenda and decided to defer the case. D/L letter dated

14.12.201g issued by DGIII. Remi,der letter l0:01.2019 issued by DGFT. Reply received from the firm

and the case is re-listed on 28.02.2019.

The committee considered the case as per agenda and decided to defer the case. D/L letter dated

14.12.201g issued by DcFT. Reminder t"tte. daLa 10.01.2019 issued by DGFT. Reply received from the

firm. Accordingly, the case is re-listed on 28.02'2019'

The committee considered the cas€ as per agenda and decided to defer the case. D/L letter dated

14.l2.2llg issued by DGFT. Reminder letier t0.ot.z0tg issued by DGFT. Reply received fiom the firm.

Accordingly, the case is relisted on 28.02.2019.

The Committee considered the case as per agenda and decided to ratifu the as under:-

Export ltem Qty lm port ltem Qtv

Polysorbate 80{MAGANON
PS 80)                _

l Kg 1. Sorbita n Mono oleate

2. Ethylene Oxide

0 327 Kg

0 493 Kg

RLA concerned may take necessary action under Para 4'7 of HBP as per above decision of NoRMS

COMMITTEE.

Thc Committee considercd thC casc as pcr agcnda and dccidCd to dCfer thc casc D/L lcter datcd

28 01 2019 issucd by DGFT Rcmindcrlcttcr datcd 12 02 2019 issucd by DGFT File scntto T A and the

case is re listed on 28 02 2019

us Procc Encrs Lim■ cd NCW Dcllli

F No 01/83/50/180/AM18/DES IV/Pt
RLA No 05/24/040/590/Aヽ417

Lic No 0510402427 datcd 03 05 2017

Casc No M-339
NCNo 10/19
Date 31 01 2019

M/s Procc Encrs Limicd Ncw Dclhi
F No 01/83/50/656/AM16/DES IV
RLA No 05/24/040/2410/AM16
Lic No 0510395317 dated 14 08 2015

Casc No M-340
NCNo 10/19
Date 31 01 2019

Ws ftl"t'a"gi Irdustries LLP, Ahmedabad

F No 01/83/171〃AM19/DES-lV
RLA No 0824/40/386/AM13
AA No 0810120504 dt 25 04 2013

Case No M-341
NCNo 10/19
Datcd 31 01 2019

M . C.op"osyt Indt" Pvt Limited, Mumbai

F No 01/83/171//AM19/DES-lV
RLA No 03/95/040/527/AM19
AANo 03108239571 dt24092018

Case No M-342
NC No 10/19
Datcd 31 01 2019

^



」

tr.llr N*lt l-imited, Mumbai
F No 01/83/171//AM19/DES― IV

RLA No 03/95/040/483/AM19
AA No. 031082354s dt 05.09.4-!!

casc No M-343
NC No 10/19
Dated 31 01 2019

The Committee considered

28.01.2019 issued bY DGFT.
the case as Per agenda

File sent to T.A and the
and decided to defer lhe case.

case is re-listed on 28.02.2019.

D/L lcter datcd

M/s Spak OrgoChClll(lndia)PVt Ltd,Mumbai

RLA No 03/95/040/855/AM19
Casc No M-344
NC No 10/19
Datcd 31 01 2019

The committee considered the case as per agenda and decided to defer the case as per decision taken by

Committee. File sent to T.A and the case is re-listed on 28'02'2019 '

tr4l, Nir.u Limited,Ahmedabad
F No 01/83/162/00017/AM18/DES― IV

Casc No M-345
NCNo 10/19
Datcd 31 01 2019

]鮒犠[1∫∬戴距]Jl驚欝1:常:i需
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cOrdingly,the case is re― ‖Sted On 28 02 2019
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the case is re liSted On 28 02 2019

TheCommitteeconsideredthecaseasperagendaanddecidedto.deferthecaseandasperdecisiontaken.
D/L dared 06.02.2019 *". i.ruJio"t["'irr-, una also application forwarded the o/o chemexcil dated

06.02.2019 for their comments. and the case is re-listed on 28'02'2019'

Thc Committce considercd thc casc as pcr agenda and

mccting No  6/19 dated 19/9/2018 against thc cxport

Min 29 20/o and Calcincd alumina 22%)

RLA concerned may take necessary action under Para 4'7 ol HBP as per above decision of NORMS

COMMITTEE.

decided to remove the condition imposed in

description (Containing Copper Carbonate

M/s Mcrino Industries Ltd..

Hqrs. F.No. Ol I 83 t l7 I I 541 AMI 9/DES-lV
Casc NO M-346
NC No 10/19
Datcd 31 01 2019

tlqrs. F.No. 0l/83/l7ll55/AMI9/DES-lV
Case No M-347
NC No 10/19
Dated 31 01 2019

'fM/-/s" 
J"h,,so"rrt1h"y Cl**htls India Pvt Ltd ' 

Kanpur

F No 01/83/50/7743/AM18/DES‐ lV

RLA No 6/24/40/27/Aヽ 418

Lic. No. 0610038700 dated 27 .09 '2017

Casc NO M-348
NC No 10/19
Datc 31 0!2019



一δ一
Case No. M-349 | M/s Clearock Enterprises Pvt Ltd., Mumbai
NC No 10/19          1「 No 01/83/50/]58/AM19/DES-lV
Datcd 31 01 2019         1RA FNo 07/24/40/194/AM13

AA No 0710089948 datcd 31 07 2012

The Committee considered the case as per agenda and decided to defer the case as per decision taken by

Committee. DlL dated 12.02.2019 was issued to the firm. File sent to T.A and the case is re-listed

on 28.02.2019.

Case No. M-350 | M/s Reliance Industries Limited
NC No. l0/ l9 LHQ.I'.No.0l/83/50/ll8/AMl9/DES-IV
Dated 11.01.2019 | R A..F.No. 3/95/40/908/AM l8

A/ヽ No 0310819334 datcd 22 02 2018

The Committee considered the case as per agenda and decided to ratiry the norms as under:-

Export ltem Qty lmport ltem Qtv

Reaction lnitiator― RELD 5000 10000
MT/kg

Para lso Propoxv ethy benzoate

{RELD 1000)

0 907 Kg

Cyclohexyl methyldimethoxy
silane (C-Donor)

0 11l Kg

RA concerned may take necessary action under para 4.7 of HBP as per above decision of NORMS

COMMITTEE.

Case No. M-351 | M/.. Johnson Matthey Chemicals lndia Pvt. Ltd', Kanpur

NCNo. loi 19 I F. No. 0l/81/50/419/4 M lS/DES-IV

Date 3 I .0l .2019 | m-e.. No. 6l24l40l26lAMl8
Lic No 0610038699 datcd 27 09 2019

The Commiftee considered the case as per agenda and decided to remove the condition imposed in

meeting No. 6/19 dated 19lgl20l8 againsithe export description (Containing Copper Carbonate Min.8l.5%

)

RLA concerned may take necessary action under Pa,a 4.7 ol HBP as per above decision Of NoRMS

COMMITTEE.

1｀hc Cominittcc considcrcd thc case as pcr agcnda and dccidcd to defcr thc casc as pcr dccision taken by

COmmittcc D/1´ dated 15 02 2019 Filc sentto T A Thc cascisre― listcd for 28 02 2019

The Committee considered the case as per agenda for amendment in description of export and lmport

item, which was ratified in the meeting on No.8/83 dated 28.'11.2018. The Committee decided to amend

the description of export and import item as under.
Export itcm

M/s Bodal Chemicals Limited

HQF No 01/83/50/137/AM19/DES IV
RLA No 8/24/40/352/AM18
Lic No 0810142151 dated 15 03 2018

Casc No M‐352

NCNo 10/19
Date 31 01 2019

M/s Sヽ41 Coatcd Products Pvt l´ imlcd,Mumbai

HQF No 01/83/50/00526/AM19
RLA No 03/95/040/00608/AM19
Lic No 0310823979 dated 25 09 2018

Case No M 353
NCNo 10/19
Datc 31 01 2019



一η一

A1l othcr conditiOns Of nonlls ratiflcd carliCr will rcmain unchanged  RA conccrned may takC ncccssaγ

action undcr Para 4 7 ofHBP aS pcr abOVC dcCiSiOn ofNORMS COMMITTEE

Export item as per AA AspcrNC M No
08/83/dt28 11 2018

Export item amendment made

bv Comminee

Sclf Adhcsivc Papcr

(158 gsm+10%)‐ l Sq mctcr

Self Adhesive ( 148 gsm:+l
l0%) One side coated PaPer
lKg

Self Adhcsivc Papcr

(158 gsm+/-10%)l Sq mctcr
+

lmport item

Import item
amendment made bY

Committee

AsperNC M No
08/83/dt28 11 2018

lmport item as per AA

One side coated PaPer (CIS

Paper )80 gsm+ll0%
The.rnal Paper in Jumbo Roll

(70 gsm+/10%)
Import item (Sr. no. l)

Glassinc PapCr(603sm+/-10%)GlasJnc Papcr(60gsm+/― 10°/0)hrport item (Sr. no.3)

i堀33dh
RLA No 05/24/040/00336/AM17
Lic. No. 05 10395964 dut94-] !'012q]l

Casc No M-354
NC No 10/19
Datc 31 01 2019

Thc Committcc cOnsidcrcd the casc aS pcr agenda and dccidcd to defcr the casc

cOmmittcc Filc scntt0 1｀ A and thc Casc is re―
listCd fOr 28 02 2019

as per decision taken bY

輝意rh
RLA. No. 05/24l040/00580/AM I 7

Lic. No. 05 10401603 dated 13 02'201 7

Casc NO｀4355
NC No 10/19
Datc 31 01 2019

TheCommitteeconsideredthecaseasperagendaand-decidedtodeferthecaseasperdecisiontakenby
Committee. D/L dated f Z.OZ.Ztf iS *as'is.u"i to th" firm. File sent to T.A and the case is re-listed on

28.02.2019.

The Committee considered the case as per agenda "'1^1":i!:d 
to defer the case as per decision by

C;;;il;.. otl" sent to T.A and the case is re-listed on 28'o2'2o1e'

I滉濯RT犠翻滉::朧t翼『
::13:1猟響TF:t誤鳥器[:摺篇|」需き:雪li拙♀鼎:l

unchanged

醐 脳粒i疑鋼V
RLA. No. 02/241040/00 198/AM I 8

Lic. No. 02102082063 dated 08 03'2018

casc No N1 356

NC No 10/19
Datc 31 01 2019

micd,Mumbai

‖∬憎 ::郷:器::寵朧 9
Lic. No. 03 I08238ua de!94 19 09291!

Casc No M-357
NC No 10/19
Date 31 01 2019



M/s HubCrgroup india Pvt Ltd,Vapi

F No 01/83/171/22/AM19/DES-lV
Casc No M‐358

NCN0 10/19
Datcdi 31 01 2019

Decision: The committee considered the case as per agenda and decided to amendment in description

of export item, Based on tne wriie-n recommenOation oi Oeptt. _of 
llP vide their U.O. No.7/89/2017-TSW

dated 6.7.2018, uptoaded ao"g;iihih";; .i.trtes or as tire firm whichever is less under parc 4.07 of

HBp Vot.1. The tetter signed by i;il,:;t;"riloiitv i pr"""o at the end on this document. (Page No 6) )'

RA concerned may take necessary action under Pata 47 of HBP as per above decision of NoRMS

COMMITTEE.

The Committee considered the case as per agenda and decided to defer the case as per

decision taken by committee. b/i Ju,"a zg.lzlzor8 was issued to the firm. Reply received

i."*,fr" fi.m. piie sent to T'A and the case is re-listed ort28 '02'2019 '

The Committee considered the case as per agenda and decided to defer the case as per

decision taken by committee. L/i Jur"a 
'zs. 

r z]zor 8 was issued to the firm. Reply received

f;1h; firm.. File sent to'l.A and the case is re-listed on 28'02'2019'
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RA concerned may take necessary action under Paru 47 of HBP as per above decision of NoRMS

COMMITTEE.

Ws. nuUamin Ltd., Vadodara

F No 01/83/50/32/AM19/DES‐ lV

F No 01/83/50/35/AM19/DES-lV
RLA No 34/24/40/236/AM18
RLA No 34/24/40/195/AM18
Lic No 3410043772 datcd 03 01 2018

Lic. No. 3410043 669 dated 04 12'2017

Case No M-359
NCNo 10/19
Datc:31012019

frfl.. nuUu.in Ltd., Vadodara

F No O1/83/50/478/AM18/DES―IV

F No 01/83/50/479/AM19/DES IV
RLA No 34/24/40/110/AM18
RLA No 34/24/40/131/AM18
Lic No 3410043461 datcd 11 09 2018

Lic. No. 3410043462 dated I I .09.2017

Casc No M 360
NCNo 10/19
Datc:31012019

Ltd,Mumbal

FNo 01/83/171/30/AM19ノ DES IV

RA FNo 03/94/40/857/Aヽ418

l-icense No. 03 l08l 8812 dated 3 I '0 I 201 8

casc No M 361
NC No 10/19
Datc:31012019

100 kykg~COntent Of Gold
contained in export Product“Gold~~Ch10ridc  (Gold

Content 200/o550/o)



_q´
Casc No M 362
NC No 10/19
Datc:31012019

M/s Rcx―Tonc lndustries Ltd,
FNo 01/83/50/67/AM19/DES IV
RA FNo 03/95/040/1060/Aヽ 118

Liccnsc No 03100819598 datcd 07 03 2018

The Committee considered the case as per agenda and decided to defer the case and decided

to call personal hearing before committee and they were informed to come on next norm

committee meeting.

The Committee considered the case as per agenda and decided to defer the case and decided

to call personal hearing before committee and they were informed to come on next norm

committee meeting.

M/s Rcx―Tonc lndustrics Ltd,
FNo O1/83/50/164/Aヽ 418/DES-lV

RA F No 03/95/040/0001/AM18
Liccnsc No 03100813079 dated 05 05 2017

Casc No M-363
NCNo 10/19
Datc:31012019

M/s M G Polyblends Delhi
FNo O:/83/50/863/AM17/DES-lV
RA FNo 03/95/040/569/AM16(2)05/24/040/568/AM16 -16
05/24/040/391/AM-17

Liccnsc No 0510397762 dated 01 02 2016 (ii)0510397761
1032016(3)0510400446 dttcd 22 H 2016

Case No M-364
NC No 10/19
Datc:31012019

Reprcsentative of the

produce the documents.
appeared before the committee. The Committee directed him to

i.etter has been issued and the case is re-listed on 28'02'2019'



t-- l0 -
Office of Dircctoratc General of Foreign Tradc

Ncw Delhi -0

Para 4.7 Decislon(DRAFT)

:10/83-ALC1/2018 MEETING DATE:31012019MEETING NUMBER

Case No:40/10/83‐

ALC1/2018

RLA File             Lic No/Datc 0810136189 Dcfer

Paty Namcl MATANGl
INDUS「RIES LLP

Pary Namc:MATANGI
INDUSTRIES l´ LP

Mect No/Datc:10/83‐

ALC1/2018
31012019

Status: Case
Deferred

above dcciSlon of N(

l HQ Filc
Datci28 02 2019:01/83/050/00760/Alヽ419/ :08/24/040/00103/AlⅥ  16/      06 102015

Decision :The Committee considered the case as per agenda and decided to defer the case.

. File sent to Deptt. of IPP and the case is re-listed for 28.02'2019'

Case No:41/10/83-
ALC1/2018

HQ Fne
:01/83/050/00663/AM19/

RA conccrllcd may takc

COMMITTEE

Mcct No/Datc:10/83‐    Status:Case
ALC1/2018          Dererred
31012019

Lic No/Date:0810136188 DcferHQ Filc              RLA Filc
:01/83/050/00761/AM19/      :08/24/040/00104/AM16/      06 10 2015              Datc:28022019

Decision:Thc Committcc considcrcd thc casc as pcr agcnda and dccided to defcrthe case

Filc sentto Deptt ofIPP and thc casc is rc― listcd for 28 02 2019

Case No.:26/9/83-ALC1/2018 Pary Name:MAHAK      Meet No′ Date:10/83‐

DYECHEM INDUSTRIES   ALC1/2018
31012019

Status: Case
Approved

RLA Fnc             Lic No/Date:0810137340 Derer Date:
:08/24/040/00186/AM16/      01 032016

Decision : l'he Comrnittee considered the case as per and Committee decided to ratifo the

norms as under:-

0342 Kg

01296
00582
0090
0 030 Kg

Acetanilide Base

Vinyl Sulphone
Ester

Reactive Black DNN (Reactive Black

NBG)
(Reactive Black WM) (DYe content

ncccssav action under Para 4.7 of HBP as Per

ExDort item Q″ Import item |

I KG

H Acid

J Acid

SOdium Nitrltc

Mata PhenYlene
Diamine4
Sulohonic Acid



⌒

―
||´

Case No.:27′9/83-ALC1/2018   ‐PaFy NamelMAHAK      Mcct No/つ ate:10/83‐
DYECHEM INDUSTRIES  ALC12018

31012019

HQ Fnc:01/83/050/00664/AM19/ RLA Fne Lic No/Datc:0810137339

:08/24/040/00273/AM16/     01032016

Decislon:Thc Commltce considercd thc casc as pcr and Commitcc dccided to ratl″ thc

norms as undcr:―

0 342 Kg

01296
00582
0090K
0 030 Kg

RA conccmcd may takc ncccssav actiOn under Para 4 7 of HBP as per abovc decision of

NORMS COMMllTEE

Case No.:92/6/83-ALC1/2018 Party Name:KRISHNA
LAMICOAT PVT LTD

Status:Case
Approved

Mcet No/Datel1 0/83-

ALC1/2018
31012019

Lic No/Date1071 01 10076  Dcfer Date:

12072016

Dcrcr Datc:

Status:Case
Rejected

HQ File

:01/83/050/00460/AM19/

RLA F‖ c

:07ノ 24/040/00136ノ AM17/

Decision :The Committee considered the case as per agenda and decided to reject the case

as the firm did not reply the deficiency letter issued by DGFI'on 03.10.2018.

Case No.:34/7/83-ALC1/2018 Pary Namc:UPL LTD Mcet No/Datc:10/83‐

ALC1/2018
31012019

HQ Filc RLA F‖ e I´ ic No/Date10310806203 Defer

:O1/83/050/00504/AM19/      :03ノ 95/040/00273/AM17/      13072016 Date128 02 2019

Decision:The Committce considcrcd thc casc as pcr agenda and dccidcd to dcfcrthc casc

D/L dated 14 01 2019 1'inal rcmindcr issucd onl1 2 2019 and the casc is rc― listcd for

128022019

Case No.:35/?/83-ALC I /2018 Party Namc:UPl. L'l'D. Mcct No/Datc:10/83‐

ALC1/2018
31012019

HQ Filc              RLA Filc             Lic No/Datc:0310806207 Dcfcr
i01/83/050/00505/AM19/      :03′ 95/040ノ 00155/AM17/      13 07 2016              Datc128 02 20191

Decision:Thc Committcc considcrcd thc casc as per agcnda and dccidcd to dcfcrthc casc

D/L datcd l1 02 2019 issucd by DG「
′
r and thc case is rc― listcd for 28 02 2019

Status: Case
Deferred

Status:Case
Deferred

Acetanilide Base
Vinyl Sulphone
Ester

Reactive Black DNN (Reactive Black
NBG)
(Reactive Black WM) (Dye content

―――――――
|



Case No.:51/10/83-

ALC1/2018

HQ File

101/83/050/00771/AM19/

RLA Filc

:05/23/040/00314/AM17/      25 102016 Datc:28022019

〔ヽect No/Date:10/83‐      Status:Case

ALC1/2018         Approved
31012019

Lic No/Date10310810298 Dcfcr Date:

Mect No/Datc:10/83‐    Status:Case
ALC1/2018         Approved
31012019

Lic No/Date:1710006605 Defer Date:

― 12´
Pa●y Name:FLOヽ V TECH   ,Meet No/Date:10/83-

CHEMICALS PVT LTD,   ALClρ O18
31012019

Status:Case
Deferred

しic No/Datc:0510400252 DeFcr

Decision :The Committee considered the case as per agenda and decided to defer the case

and the file sent to Deptt. of IIP and the case is re-listed for 28.02.2019.

9

:03/81/040/00284/AM17/      04012017

Decision : The Committee considered the case as per agenda and decided to ratifi the

norms as under:-

RA conccmcd may takc ncccssaw action under Para 4 7 ofHBP as per abovc dccision of

NORMSCOMヽ 41TTEE

Case No:76/9/83-ALC1/2018 Paty Namc:ASTEC
LIFESCIENCES LTD,

HQ File

:01/83/050/00713/AM19/

RLA Filc

Case No.:24/5/83-ALC1/2017 Pary Name:RELIABLE
SERVICES

Case No.:25/8/83-ALC1/2018 Pary Namc:TARAK
CHEMICALS LTD

HQ File

:O1/83/050/00268/AM18/

RLA Fnc
:17ノ24/040/00007/AM18/      25042017

l0 Decision : The Commitlee considered the case as per agenda and decided to approve as

applied for on one time basis only. The firm shoutd submit GST document as proof for

their requirement of Import for export of Cotor Chips /Card in all future cases'

A concemed may take necessary action under Para 4.7 ofHBP as per above decision ofNoRMS
COMMITl'EE.

HQF‖ e Rl_A「 ilc

Meet No/Datc:10/83-   Status:Case
ALC12018         DeFerred
31012019

Lic No/Datc:3410043312 Dcfer

101/83/050/00573/AM19/     :34/24/040/00073/AIヽ 418/      23062017 Datc128 02 2019

Decision :The Committee considered the case as per agenda and decided to defer the case.

File sent to Deptt. llP and the case is re-listed for 28.02.2019 -

Meta Dichloro
Benzene

Diketone {2,4-Dichlorophenyl Methyl As applied by thc firnr
ExDorl item Otv Import item

l Kg

Acetyl Chloride



Case No.:39/9/83-

ALC1/2018

HQ Fnc

131HQ F‖ e

:01/83/050/00005/AM19/

HQ File

:01/83/050/00004ノAM19/

― IЪ
´

Pa●y Name:PYROTEK     Meet No/Datc:10/83‐
INDIA PRIVATE LIMITED  ALC1/2018

31012019

Status:Case
Approved

DcfcrRLA F‖ e Lic

:01/83/050/00676/AM19/     :31/83/040/00040/AM18/     No/Date:3110066805     Date128 02 2019
05072017

Decision:The Committee considered the case as per agenda and decided to ra‖ fy the following

norms as underi―

Export item Qtv lmport item Qtv

FLUX PROMAG
FLUX PROMAG PI

Or l Kg Anhydrous Magnesium Chioride Block Or

Magnesium Chloride Anhydrous 31ock OR

Mag Chioride Anhydrous BIock part No

MgC12,CAS No ‐7786‐ 30-3

Potassium Chlonde Technical Grade(NOT for

fertiliser related use)Part No KCL CAS NO―

7447-40-7

0 4429 Kg

0 5757 Kg

FLUX PROMAG
FLUX PROMAG PSI

l K9 Anhydrous Magnesium Chloride Block Or

Magnesium Chloride Anhvdrous Block OR

Mag Chloride AnhYdrous 81ock

Part No MgC12′ CAS No ‐7786‐ 30-3

Potassium Chloride Technical Grade(NOT for

fertiliser related use)Part No KCし CAS NO ‐

7447-40-7

0 618 Kg

0 404 Kg

FLUX PROMAG Nl or
FLUX PROMAG PNl or
FLUX FUSAL 1956

l K9 Anhydrous Magnesium Chloride Block Or

Magnesium Chloride Anhydrous Block OR

Mag Chloride Anhvdrous BIock Part No

MgC12,CAS No -7786‐ 30-3_

05665K9

RA concerned may take necessary action under Para 4 7 of H8P as per above declsion of

NORMS COMMITTEE

Case No.:108/1/83-ALC1/2018 Parり Namc:GRINDWELL   Mect No/Date:10/83-   Status:Case
NORTON LTD          ALC1/2018         Rttected

31012019

Lic No/Datc10310818489 Dercr Datc:
15012018

Decision :The Committee considered ihe case as per agenda and decided to reject the case

and the firm did not reply the deficiency letter issued by DGFT on 28'09 2018'

Case No.:107/1/83-ALC1/2018 Pary Name:VIRAT EXPORTS MectNo/Date:10/83‐
ALC1/2018P LTD,
31012019

RLA File

:03/94/040/00721/AM18/

RLA F‖ c

:05/24/040/00598/AM18/

Status:Case
Rejected

Lic No/Datc1051 0405763 Defcr Datc:
28022018

Decision :Thc committee considered the case as per agenda and decided to reject the case

as the firm did not reply the deficiency letter issued by DGFT on 28'09'20'18'



HQ File RLA File l-ic No/Date:0510405871 Defer

:01/83/050/00122/AM l9l ,o!7i+lo+oloossorav r sl 14 03 2018 Date:28'02 2019

l5 Decision :The Committee considered the case as per agenda and noted that the request of

the firm had been scnt to M/o Mines for providing the comments which is awaited' U'O'

issued 29.06.2018, subsequent reminder on 30'7'2018, 28'08'2018 and 04'10'2018' The

D.O. Letter 10.01.201g a;d final reminder dated 13.02.2019.and the case is re-listed for

28.02.2019.

― IЦ
´

‐Case No.:27/3/83-ALC1/2018 Pa“ y Namc:VEDANTA
‐                    LIMITED

Casc No.:28/3′83-ALC1/2018 Parly Name:VEDANTA
LIMITED

HQ Fne
:O1/83/050/00123/AN119/

RLA Fnc
:05/24/040/00584/AM18′       16032018

case No.:25/5/83-

ALC1/2018

18 HQ.ie

:01/83/050/00295/AM19/

Paty Name:RAししIS INDIA

LIMITED

RLA Filc

:03/95/040/01017/AM18/

Mect No/Datc:10/83‐

ALC12018
31012019

Mcct No/Datel1 0/83-

ALC1/2018
31012019

Mcet No′ Datc:10/83‐

ALCl′2018
i31012019

Lic No/Datc:031082016

3

27032018

Datc:28022019

Status:Case
Deferred

Status: Case

Approved

Defer
Date:28.02.2019

Status:Case
Deferred

Status:Case
Deferred

Mect No/Datcl1 0/83-

ALC1/2018
31012019

l.ic No/Datc:0510405885 Defcr

Decision :'I'he committee considered the case as per agenda and noted that the request of

Le firm had been sent to M/o Mines lor providing the comments which is awaited'U'O'

issued 26.06.201S,subsequent reminder on 30'07'2018' 28'08 2018 and 04'10'2018' D O

i.i o au,"a I0.12.2018 issued by DGI:T and the case re-listed for 28 '02 2019

case No:13/3/83-ALCl′ 2018 Party NameiVEDANTA
しIMITED

HQ File RLA File Lic No/Date :0510405970 Dcf'er

,, 'oitiilosolooroverta 
rel ,oJ)iorc'lolooosalena r ar 26 03'2018 Date:28 02 2019

Decision :The committee considered the case as per agenda and noted that the request oi

the firm had been sent to M/o Mines for providing the comments which is awaited'U'O'

issued 26.06.2018,subsequent reminder on 30'07'201 8' 28'08'2018 and 04' 10'2018' D'o

ietter dated 10.12.2018 issucd by DGFT and the case re-listed for 28'02'2019
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Decision :. The Commiftee considered the case as per and Committee decided to ratify the
norms as under:-

0 983 Kg

0 019 Kg

1 241 Kg

0 144 Kg

0027
0671
2 238 Kg

0385 Kg

0 039 Kg

0 045 Kg

1 707 Kg

0 246 Kg

1 096 Kg

Not shown in CA
certificate

RA conccmcd may takc ncccssav action tlnder Para 4 7 ofHBP as pcr abovc dccision Of

NORMS COMMITTEE

Metconazole Technica I 94% Min.

Sodium Methoxide

Solution 28%Min

Hydrazine Hydrate
SOYo

Bromine (Liq uid

Sodium Tertia ry
Butoxide

Case No:30/5/83-ALC1/2018 Parり Namc:VIDHI
SPECIALTY FOOD

19 HQ Filc
:01/83/050/00300/AM19/

INGREDIENTS LIMITED   31 01 2019

RLA F‖e                Lic Nげ Date:0310820287
103/95/040/01179/AM18ノ 05042018

Mect No/Datc:10/83‐

ALC1/2018
Status:Case
RelectCd

Dcfer Datc:

Decision : The Committee considered the case as per agenda and decided to reject the
case and the firm did not reply the deficiency letler issued by DGFT on 03.10.2018.

Case No.:65/3/83-ALC1/2018 Pa“ y NamelFOAMTECH
ANTIFIRE COMPANY

Mcct No/Date:10/83‐

ALC1/2018
31012019

Status:Case
Deferred

20 uq nit. RLA Filc Lic No/Datc:0510406107 Defer
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deficiency letter fumished by the firm had been sent to Deptt. of IPP for providing the
comments which is awaited and the case is re-listed for 28.02.2019.

Case No:12/4/83-ALC1/2018 Pa“y Namc:JAICO
ENTERPRISE LLP

Mcct No/Datc:10/83‐

ALC1/2018
31012019

Status: Case
Deferrcd

Status:Case
Deferred

Status:Case
Deferr€d

HQF‖ c RI´ A Filc Lic No/Datc:0310820453 Dcfer

21 :01/83/050/00210/AM19/     :03/94/040/00017/Aヽ
419/      13042018 Date:28022019

Decision :The Committee considered the case as per agenda and noted that the request of
the firm had been sent to Mio Mines for providing the comments which is awaited. U.O
issued 29.06.201 8. Reminder on 30.07.2018, 28.08.2018 and 04.10.2018. D.O.Letter e-

mail dated 10.01.2019. Accordingly the case is re-listed lor 28.02.2019.

Case No:23/5/83-ALC1/2018 Pa■ y Namc:MANGALAM   Mcct No/Date:10/83‐    Status:Case
ORGANICS LIMITED     ALC1/2018         DeFerred
FORMERl.Y DUJODWALA 31 01 2019

22 HQ File I´ic No/Datc:0310820477 Dcfcr

:01/83/050/00293/AM19/     :03/95/040/01044/AM18/      16042018 Datc:28022019

Decision :The Committee considered the case as per agenda and decided to defer the case

and the file alongwith reply of D/L fumished by the firm sent to Deptt. of IPP and the

case is re-listed for 28.02.2019.

Case No.:3/10/83-ALC1/2018 Pary Namc:VIVIMED LABS Mect No/Datc:10/83-   Status:Case
LIMITED              ALC1/2018          Deferred

‐31012019

HQ Filc RLA Filc Lic No/Date:0910066170 Defer

:01/83/050/00723/AIⅥ  19/     :09/24/040/00022/AヽИ19/      24042018 Datc:28022019

Decision :The Committee considered the case as per agenda and decided to defer the case

and the file alongwith reply of D/L fumished by the firm sent to (S.K) T.A and the case is

relisted for 28.02.2019

Party Name:UNITOP Mcet No/Datc:10/83‐

PRODU

RLA Filc

Case No:31/5/83-

ALC1/2018

HQF‖ e

CHEMICALS PVT LIMITED ALClρ 018
31012019

RLA F‖ c Lic No/Date:0310820659 Dcfer
24:01/83/050/00301/AMl9/ :03/95/040/00047/AMl9/ 25.04.2018 Date:28022019

Decision :The Committee considered the case as per agenda and decided to defer the case

as per decision taken by Committee. File sent to (S.K) 1'.A and the case is re-listed for
28.02.2019.

Case No.:82l8/83-ALC I /2018 Party Name:PRIVI Mcct No/Datc:10/83-

ORCANICS rNDlA LIMITED ALC1/2018
31012019

25 HQ File RLA Filc Lic No/Datc:0310820656 Defer

101/83/050/00630/AM19/     :03/95/040/00046/AM19/      25042018 Date:28022019

Decision :The Committee considered the case as per agenda and decided to defer the case

and the hle sent to (S.K) T.A and the casc is relisted for 28.02.2019.



Case No.:30/9/83-

ALC1/2018

26 HQ Fle

28 HQ File RI´ AF‖ c

Status:Case
Approved

Datc:28022019

dcfer the case

― |フ
´

Party Namc:NACARJUNA  Meet No/Datel1 0/83‐   Status:Case

AGRICHEM LTD        ALC12018         DeFerred
31012019

‐
RLA F‖ e            Lic No7Date:0910066175 Dcfer

:01/83/050/00667/AM19/     :09/24/040/00509/AM18/      25042018 Datc:28022019

Decision :The Committee considered the case as per agenda and decided the defer the

case and the file sent to Deptt.of IPP and the case is re-listed for 28.02.2019.

HQ Fne RLA Filc Lic No/Date:0910066174 Defcr Date:

25042018:01/83ノ 050/00668/Aヽ 419/      :09/24/040/00487/AM18/

Decision : The commiftee considered the case as per and committee decided to ratiry the

norms as under:-

RA conccmcd may take ncccssav action undcr Para 4 7 of HBP aS pcr abovc dccision ofNORMS‐

COMMITTEE

Case No:31/9/83-ALC1/2018 Parり Namc:NACARJUNA
AGRICHEM LTD

Case No.:1/10/83‐

ALC1/2018

Party Name:VIVIMED LABS MeetNo/Datc:10/83‐   Status:Case

LIMITED             ‐ALC1/2018         1DeFerred
31012019

Mcet No/Datc:10/83‐

ALC1/2018
31012019

Lic No/Datc:0910066200 Dcfcr

101/83/050/00721/AM19/ :09/24/040/00041/AM19/      07052018

Decision :'Ihe Committc considered the case as per agenda and decided to

File sent to (S.K) T.A and the case is re-listed for 28'02 2019'

Case No:35/10/83-

ALC1/2018

HQF‖ c
:01/83/050/00755/AIヽ419/

Pa=y Name:IIUBER GROUP‐ Meet No/Datcl1 0/83‐

lNDlA PRIVATE LIMITED ALC1/2018
31012019

Status:Case
Deferred

RLA F‖ c Lic No/Datc:0310820816 Dcfcr

:03/94/040/00083/AM19/      07052018

Decision :The Committee considered the case as per agenda and decided

case. File sent to Deptt. of IPP and the case is re-listed for 28'02'2019'

Date:28022019

to defcr thc

ORTHO
CHLOROPHENOL

PROFENOFOS TECHNICAL 95% MIN

(PROFENOFOS Q TECHNICAL 95%
MIN)

BROMINE
4-DI METHYL AMIN0
PYRIDINE

N―PROPYL BROMIDE

DIETHYL

PHOPHOROCHLORIDE
TH10ATE

ExDort item Otv Import item
l Kg

05375K
Kg

04962K
Kg
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Case No.:11/7/83-ALC1/2018 Pa● y Name:NAV NIRMAN  Mcct No/Date:10/83‐    Status:Case

FORMWORKS SYSTEMS   ALC1/2018         DeFerred
PVTI´ TD

RLA F‖ c

Status:Case
Deferred

‐31012019

Lic NげDate10910066207 DeferHQ 1llC
30 :01/83/050/00481/AM19/     :09′ 24/040/00648/AM18/      09052018 Date:28022019

Decision :The Committee considered the case as per agenda and decided to defer the case
and the file alongwith reply of D/L fumished by the firm. File sent to Deptt. of IPP and the
case is re-listed lor 28.02.2019.

Case No:12/7/83-ALC1/2018 Pa● y Namc:ROCKヽ V00L   Mcet No/Date:!0/83-   Status:Case

(INDIA)PRIVATE LIMITED ALC1/2018         DeFerred
31012019

3 I HQ File RLA lヽ lc Lic No/Date:0910066224 Dcfcr
:01/83/050/00482/AM19/     109/24/040/00064/AM19/      11052018 I)atc128 02 2019

Decision :The Commitlee considered the case as per agenda and decided to defer the case.
File sent to Deptt. of IIP and the case is re-listed for 28.02.2019.

Case No:2/10/83-ALC1/2018 Pa“ y NameiVIVIMED LABS Meet No/Date:10/83-

Lic No/Date10910066230 Dcfcr
:0:/83/050/00722/AM19/     :09/24/040/00070/AM19/      11052018 Datc:28022019

Decision :The Committee considered thc case as per agenda and decided to defer the case.
File sent to T.A and the case is re-listed for 28.02.2019.

Case No.:S/10/83-ALC1/2018 Pany Namc:SUNSHIELD    Mcct No/Datc:10/83‐    Status:Case
CHEMICALS LTD       ALC1/2018         Deferred

31012019

33 HQ File RLA「 ilc Lic No/Datc:0310821059 Dcfcr
101/83/050/00725/AM19/     :03/95/040/00118/AM19/      17052018 I)atc:28022019

Decision :The Committee considered the case as agenda and decided to defer the case.

File sent to T.A and the case is reJisted for 28.02.2019.

LIMITED

IRLA File32 HQ File

HQ File

ALC12018
31012019

Meet No/Date11 0ノ 83‐

ALC1/2018
31012019

Status: Case
Dcferred

Case No.:63/8/83-ALC1/2018 Pary Namc:FEROLITE
JOINTINGS LTD

Case No.:57/6/83-ALC1/2018 Ptt Namc:ASTEC
LIFESCIENCES LTD,

35.                         |

HQ Filc RLA File Lic No/Datc:0510406634 Derer
101/83/050/00616/AM19/     :05/23/040/00083/AM19/      28052018 Date:28022019

Decision :The Committee considcred the case as per agenda and decided to defer the case.

File alongwith reply of D/L fumished by the firm. sent to l)eptt. ofl IIPP and the case is re-
listed for 28.02.2019.

Mcct No/Date:10/83-

ALC1/2018
‐31012019

Lic No/Datc:0310821284

Status: Casc
Deferred

DeferRLA Filc

34



―lq一
:03/94/040/00140/AM19/      29052018:O1/83/050ノ 00425/AM19/

HQ File

101/83/050/00299/AM19/

Case No.:47/5/83-

ALC1/2018

HQF‖ c

40 HQ Fnc

:01/83/050/00612/AM19ノ

Declslon:

Datc:28022019

Decision :The Committee considered the case as per agenda and decided to defer the case.

D/L dated 3 I .01 .201 9 and subsequent reminder dated 12.02.2019 was issued to the firm
and the case is re-listed for 28.02.2019.

Case No.:29/5/83-ALC1/2018 Party Name:ARCL
ORGANICS LIMITED,

Meet No/Date:10/83‐

ALC1/2018
31012019

Lic No/Date:0210208489 DeFcr Datc:

08062018

Status:Case
Deferred

Status:Case
Dcfcrred

RLA File

:02/24/040/00039/AM19/

Decision : The Committee considered the case as per agenda and decided to defer the
case. The hle alongwith D/L e mail dated 07.01.219 sent to Deptt. of IPP and the case is
re-listed for 28.02.201 9.

Case No.:58/7/83-ALC1/2018 Party Name:TECHNO      Mcct No/Datel1 0/83-
WAXCHEM PVT LTD,    ALC1/2018

31012019

37 HQ File Lic No′ Datc:0210208488 Dcfcr

101/83′ 050/00528/AM19/     :02/24/040/00034/AIヽ 419/     08062018 Date:28022019

Decision :The Committee considered the case as per agenda and decided to defer the case.

File sent to Deptt. of IPP and the case is re-listed lor 28.02.2019.

Case No.:65/8/83-ALC1/2018 Pa■ y Name:VIVIMED LABS Mcct No/Date■ 0/83‐    Status:Case
LIMITED              ‐ALC1/2018          Dererred

31012019

33 HQ File RI A rilc Lic No/Datc:0910066320 DeFer

:01/83/050/00613/AIⅥ  19/     :09/24/040/00088/AM19ノ       11062018 Date128 02 2019

Decision :The Commitree considered the case as per agenda and decided to deler the case.

File sent to (S.K) T.A and the case is re-listed for 28.02.2019.

RI A Filc

Party NamciVEDANTA
LIMITED

RLA File

Mcet No/Date:10/83-

ALC1/2018
31012019

Status:Case
Deferred

Lic No/Datc:0510406931 Dcfcr

101/83/050/00317/AM19/     105/24/040/00167/Aヽ419/      20062018 Date:28022019

Decision : The Committee considered the case as per agenda and noted that the request of
the firm had been sent to M/o Mines for providing the comments which is awaited. U.O.

issued 29.06.2018, subsequent reminder on 30.07.201 8, 28.08.2018 and 04.10.2018. The

D.O letter 10.12.2018 issued by DGFT and again D.O. dt.14.01.2019. Accordingly, the

case is re-listed for 28.02.2019.

Case No:64/3/83-ALC1/2018 Pa“y Namc:ELITE
l´AMINATES PVT LTD

Meet No/Datc:10/83-    Status:Case
ALC1/2018          deferrcd
31012019

Lic No/Datc:0910066364 DcFcr Date:

20062018
RLA File

:09/24/040/00140/AM19/



―も～
The ёomttitice c8五 :iderとathecate as16ragendaanddccidcdto dcferthe case DノL datcd

12 02 2019 and thc casc is re― listcd for 28 02 2019

Status:Casc
Deferred

Case No:26/6/83-

ALC1/2018

Party NamciSTERLING     MCet No/Datc:10/83‐
AUXlLIARIES PVT LTD   ‐ALC1/2018

31012019

41

Lic No/Datc:0310821823 1DeferlHQ File              RLA File
:01ノ 83/050/00394/AM 197     :03/95/040/00783/AM18/      21 06 2018             Date:28022019

Decislon:Thc Committcc considercd the case as pcr agenda and dccided to dcferthc casc

D/L dated 05 12 2018 issucd by DGFT and rcmindcr c rnail dated 14 01 2019 and thc casc

is rc― listcd for 28 02 2019

Case No.:27/6/83-ALC1/2018 Palty Namc:STERLING
AUXILIARIES PVT LTD

Case No.:45/5/83-ALC1/2018 Party Namc:VEDANTA
LIMITED

HQ Fne
:01/83/050/00315/AM19/

RLA F‖ c

:05ノ24/040/00184/AM19/      28062018

Casc No:10/6/83‐

ALC1/2018

Partv Namc:SHYAM      Meet No/Date:10/83-   Status:Case
CHEMICALS PRIVATE    ALC1/2018         Deferred

Mect No/Date:10/83‐    Status:Case
‐
Al´C1/2018          Deferred
31012019

Lic No/Date:0510406992 Defcr
Date:28022019

31012019

Lic No/Datc:0310821989 Defcr Date:

28062018

4ヽcet No/Datc11 0/83-

ALC1/2018
31012019

Status:Cas€
Deferred

42 HQ F‖ c

:01/83/050/00395/AM19/

RLA FHc Lic No Datc:0310821821 Dcfer

:03/95/040/00660/AM18/      21 062018 Date:28022019

Decision :The committee considered the case as per agenda and decided to defer the case.

D/L dated 14.02.2019. File sent to 'I.A and the case is re-listed for 28.02.2019

i撒 掘 難 騨 硝 l職雨 1織 孤 糧 :掘
T『
f

04 10 2018 issucd by DGFT and again D O einail dated 10 01 2019 Thc casc isrc―
listcd

28022019

Decision : The Committee considered thc case as per agenda and decided to defer

File sent to T.A and the case is re-listed for 3I 0l'2019'

LIMITED

HQ Filc             RLA F‖ c

101/83/050700378/AM19/     :03/95/040700169ノ AM19/

Case No:73/5/83-ALC1/2018 Pary Name:AR」 UNA
NATURAL LI卜41TED

the case....F

Mect No/Date:10783-

ALC1/2018
31012019

l´ ic No/Date:1010059982 Defcr Date:

02072018

Status:Case
Rejected

HQ Fne
:01/83/050/00343/AM19/

RLA Fnc
:10/24/040/00021/AM19/

Decision :The committee considered the case as per agenda and decided to reject the case

on the basis ofdata inconsistency.
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Case No:79/6/83-

ALCl′2018

46 HQ File

Partv Name:RISII Mcct No/Datc:10ノ 83‐ Status:Case
DeferredCHEMICAL INDUSTRIES  AI´ C1/2018

31012019

:01′83/050/00447/AM19/     :06/24/040/00015/AM19/      02072018 Datc128 02 2019

Decision :The Committee considered the case as per agenda and decided to defer the case.

Di L e mail dated 10.01 .2019 issued by DGFT and thc case is re-listed for 28.02.2019.

Casc No.:13/6′83-A LC1/2018 Pa“ y Namc:ROHA DYE    Meet No/Datc:10/83-   Status:Case
CHEM PRIVATE LIMITED  ALC1/2018         Defe"red

31012019

HQ File
47 :01/83/050/00381/AM19/

Lic No/Date:0310822109 Dcfer

Decision :The Committee considered the case as per agenda and decided to defer the case

and wait for the reply to D/L e mail 14.01 .2019 issued by DGFT. File sent to T.A and the

case is re-listed for 28.02.2019.

Case No.:14/6/83-ALC1/2018 Pal■ Name:ROHA DYE    Mcct No/Datc:10/83-   Status:Casc
CHEM PRIVATE LIMITED  ALC1/2018         DeFer"ed

31012019

HQ Filc RLA Filc Lic No/Datc:0310822113 Defer
48 :O1/83/050/00382/AM19/     :03/95/040/00279/AM19/      04072018 Datc:28022019

Decision:Thc Committec considcrcd thc casc as pcr agcnda and dccidcd to defcrthc casc

and、vait for thc rcply to D/L datcd 14 02 2019 1'ilc scntto T A and thc casc is rc― listcd

for 28 02 2019

RLA File

RLA F‖ e

:03/95/040/00278/AM19/      04072018

Lic No/Date:0610038914 Defer

Datc:28022019

Case No:1976/83-ALC1/2018 Pa“ y Namc:ROHA DYE
CHEM PRIVATE LIヽ41TED

HQ IlilC RLA Fne

4ヽcct No Datc:10/83-     Status:Case

ALC1/2018          Derer"ed
31012019

Lic No/Datc:0310822110 DeFer

:Ol′83/050/00387/AM19/     :03/95/040/00083/AM19/     04072018 Date:28022019

Decision :The Committee considered the case as per agenda and decided to defer the case

and wait for the reply to D/L dated 18.02.2019 was issued to the firm . File sent to T.A.
The case is re-listed for 28.02.2019.

Case No.:98/6/83-ALC I /2018 Party Name: MECHMANI Mect No/Date:10/83-
ALC1/2018
31012019

Status:Casc
DcferredORGANICS LTD

RLA Filc59 HQ l'ile

Case No_:99′ 6/83-

ALC1/2018

51

HQ Fnc
:01/83/050/00467/AM19/

RLA Flc
:08/24/040/00083/AM19/

Lic No/Datc:0810142966 Dercr

Lic No/Date:0810142953 Dcfcr

04 07 2018            Date:28022019

:O1/83/050/00466/Alヽ419/     :08/24/040/00066/ノ lヽヽ419/      04072018 Datc:28022019

Decision :The Committee considered the case as per agenda and decided to defer the case.

File sent to T.A and the case is relisted for 28.02.2019.

Pa,y Namc:ATULI´ IMITED, Meet No′つate:10/83-   Status:Case
ALC1/2018         DeFerred
31012019

け



―

袈
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Decision :The Committee considered the case as per agenda and decided to defer the case
and wait for reply to D/L dated 10.01.2019 and subsequent reminder dated 14.02.2019.
File sent to T.A and the case is re-listed for 28.02.2019.

Case No.:78/5/83-ALC1/2018 Party Namc:TAKASAGO
INTERNAT10NAI´ INDIA

Meet No/Date:10/83-

ALC1/2018
31012019

4ヽcct No/Date11 0/83‐

ALC1/2018
131012019

Lic No/Datc:3110067H8

Status:Case
Approved

Lic No/Date:0410164473 Defer Date:

10072018

Decision : The representative firm informed to the Committee that earlier Norms
Committee had taken a decision and same Norms had been approved. The Committee
decided to obtain a copy of earlier decision from the firm. Accordingly, same decision
has been taken in this case. The decision of earlier Norms Committee meeting

,, No.1/83-ALC 3/2018 dated 24.06.2018 is reproduced as undcr:-

"The Committee considered the case as per Agenda and took the following decision.
Firm will submit Central excise Certified consumption data to the RA at the time
redemption. RA would compare this with the quantity applied by the firm and all
lower of the two for redemption purpose".

Case is approved accordingly.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision 01

NORMS COMMITTEE-

HQ File

:01/83/050/00348/AM19/

‐HQF‖ e
53.:01/83/050/00362/AM19/

PVT LTD

RLA Filc

:04/24/040/00040/AM19/

PRODUCTS PVT LTD

RLA F‖ c

:05/23/040/00178/AM19/      16072018

Case No.:92/5/83-ALC1/2018 Pal● Namc:CRYSTAL CROP McetNo/Datc:10/83-
PROTECTION LIMITED    ALC1/2018

31012019

RLA Filc Lic No/Date10510407197 Dcfcr

Status:Case
Deferred

Datc:28022019

Decision:Thc Committee considcrcd thc casc as per agcnda and dccided to dcfcrthc case

land、vait for rcply to D/L dated 14 01 2019 issucd to the f1111l and thc case is rc― listcd for

128022019

1Case No.:9/7/83-ALC1/2018 Pa“ y NameiSHREE       Mect No/Datc■ 0/83-   Status:Case
JAGANNATHJI STERLING IALC1/2018        Deferred

HQ Filc

:01/83/050/00479/Alヽ 119/     :05/24/040/00168/Alヽ419ア       18072018 Datc 28 02 2019

Decision lThe Committee considered the case as per agenda and decided to defer the case.

File along with reply of D/L furnished by the firm sent to T.A and the case is re-listed for
28.02.2019.

31012019

Lic No/Date:0510407225 1Defer

Case No.:6/6/83-ALC1/2018 Pa“y Namc:SUDARSHAN
CHEMICALINDUSTRIES

55                    LTD

HQF‖e             RLA Filc

Status:Case
Deferred

Defer

―

一　

Ｆ

「
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:01/83/050/00374/AM19/     :31/83/040/00057/AM19/      20 07 2018             Date:28022019

Decisioll:Thc Commi■ cc considered thc casc as per agcnda and dccided tO dcfcrthc

‐  casc File along、vith reply of I)/L fumished by thc f111.scnttO T A and thc casc is re―

listed for 28 02 2019

Case No.:34/6/83-        Patt Namc:UPL LTD      Meet No/Datc:10/83‐    Status:Case
ALC1/2018                              ALC1/2018        Deferred

31012019

561HQ Fne             RLA Filc             Lic No/Date:0310822467 DeFer
:01/83/050/00402/AM19/    :03/95/040/00321/AM19/     20 07 2018            Date128 02 2019

1  ‐Decislon:Thc Committcc considercd thc casc as pcr agcnda and dccided to dcfcrthc casc l

File scntto T A and thc casc is rc― listcd for 28 02 2019                                1

Case No:33/7/83-ALC1/2018 Parり Name:DETPAK INDIA Meet No/Date:10/83-   Status:Case
PRIVATE LIMITED       ALC1/2018          DeFerred  l

‐31012019            1          1

HQ File              RLA Filc             Lic No/Date103 10822472 Defcr Date:
57 :O1/83/050/00503/AM19/       :03/94/040/00344/AM19/       20072018

Decision:Thc Committcc considercd thc casc as pcr agcnda and dccidcd to dcfcrthc

casc Filc scntto T A and thc casc is rc― listcd for 28 02 2019

1  Case No.:68/6/83‐ ALC1/2018 Par″ Name:ATUL LIMITED, ,Meet No/Datel1 0/83‐    Status:Case

lALC12018         R● ected
31012019

58 HQ Filc              RLA Fnc             Lic No/Datc:0810143100 Dcfcr Datc:
:O1/83/050/00436/AM19/       :08/24/040/00113/AM19/       24072018

1 1Decisio■ :The Commi■ cc considcrcd thc casc as pcr agcnda alld dccidcd to ttccttllC
casc on the basis ofdata inconsistcncy

Case No.:74/6′83-ALC1/2018  Pa●y Namc:ATUL LIMITED, Mcct No/DateJ O/83-    Status:Case
ALC1/2018         R● ected
31012019

59 HQ Fnc               RLA File              Lic No/Date:0810143120 Defer Datel
:01/83/050/00442/AM19/       108/24/040/00082/AM19′        26072018

Decision:Thc Committcc considcrcd thc casc as per agcnda and dccidcd to raCCtthc casc

on the basis of data inconsistcncy

Case No.:16/7/83-ALC1/2018 PaFy Namc:SHREE BANKEY MeetNo/Date:10ノ 83-   Status:Case
BEHAN LAL FLAVORS   ALC1/2018        DeFerred

31012019

60 HQ File              RLA Fnc             Lic No/Datc10510407372 Defer
:O1/83/050/00486/AM19/     :05/24/040/00250ノ AM19/      31 07 2018              Date:28022019

Decision:Thc Committee considered the case as per agcnda and dccidcd to dcfcrthc casc

Filc scnt to(SK)T A and the cascis rc― listcd for 28 02 2019

61 Casc No.:73/6ノ 83-ALC1/2018 Pary Namc:MATANGI     Meet No/Date:10/83‐    Status:Case
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INDUSTRIES LLP

RLA F‖ eHQF‖ e Lic No/Datc:0810143152 Defcr

:01/83/050/00446/AM19/     :08/24/040/00117/AM19/      O1 082018 Datc128 02 2019

Decision :The Committee considered the case as per agenda and decided to defer the case.

File sent to T.A. and the case is re-listed for 28.02.2019.

ALC1/2018
31012019

Mcct No/Datc:10/83-

ALC1/2018
31012019

DeFerred    l

Status:Case
Deferred

Status:Casc
Deferred

Case No:29/7/83-ALC1/2018 Party Name:GALAXY
SURFACTANTS LTD,

62 HQ File Lic No/Date:0310822810 Dcrcr

:O1/83/050/00499/AM19/     :03/94/040/00369/ノ Mヽ19/      02082018 Datc:28022019

Decision : The Committee considered the case as per agenda and decided to defer the

case. File sent to T.A and the case is reJisted for 28.02.2019.

RI´ A liilc

ICase No.:17/7/83-      Pany Namc:SHIVTEK
ALC1/2018          1NDUSTRIES PRIVATE

LIMITED

HQ Fle            RLA Fne

IMcet No/Datc:10/83-   Status:Case
‐ALC1/2018         Approved
31012019

Lic No Date:051040742 Defer Datc:

:01/83/050/00487/AM19/   :05/24/040700261ノ AM19/    9
03082018

Decision:The Commitcc considercd thc case as pcr and Committcc decidcd to ra● ″thc
norms as undcr:―

RA conccmed may takc necessav action undcr Para 4 7 of HBP as pcr above dccision of

NORMS COMMITTEE

Party Name:GREENLAM   Meet No/Date:10/83‐    Status:Case

INDUSTRIES LIMITED    ALC1/2018        DeFerred
31012019

64 HQ Fnc             RLA Fnc             Lic No/Datc:0510407426 Dercr
:01/83/050/00490/AM19/     :05/23/040/00211プ AM19/      03 08 2018             Date:28022019

Decision:Thc Committcc considcrcd thc casc as pcr agenda and dccidcd to dcfcrthe

case Filc sentto T A and thc case is rc― listed for 28 02 2019

Case No.:27/7′83-ALC1/2018,Pary Namc:GALAXY     Meet No/Dttc:10/83-
SURFACTANTS LTD,     ALC12018

31012019

Lic No/Date10310822846 Dcfer

Casc No.:20/7ノ83-

ALC172018

RLA File

66 Casc No.:,17l7/8J-ALC I /2018 Pany Namc:SECURE PRINT
SOLUT10NS PRIVATE

Mect No/Datcl1 0/83‐    Status:Case
ALC1/2018         R● ectcd

´
０ HQ File

Date:28022019:01/83/050/004977AM 19/     :03/947040/00339/AM19/      03082018

Decision:Thc Committce considcred thc case as per agcnda and decidcd to defcrthe case

Filc scntto T A and thc casc is rc― listcd for 28 02 2019

Olefins AlphaChlorinated Paraffin Chlonne
content 5 l%-55%
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LIlヽ41TED              31 01 2019

HQ Fnc                RLA Filc               Lic No/Datc:0210208621  Dcfcr Date:
:01/83/050/00517/AMl9/ :02/24i040t000701AM191 03.08.2018

Decision :The Committee considered the case as per agenda and decided to reject the case

as the firm did not reply the deficiency letter issued by DGFT on 02.1 1 .201 8 issued by

Dcptt of IP

Case No.:43/8/83-      Party Name:SOLAR      MCet No/Date:10/83-   Status:Case
ALC1/2018          CHEMFERTS PVT LTD    ALC1/2018         Approved

31012019

HQ Flc            RLA F‖e            lLic No Date10310822834 Defer
:01/837050/00591/AM19/  :03/95/040ノ 00378/AM19/    03 08 2018          1Date:28022019

Decision:Thc Committcc considcrcd thc case as pcr and Commitec dccidcd to ratl取 the

..^-^ N^ ',r /r n /e1 Partv Name l IPL LTD. Meet No/Date: 10/83- Status:CaseCase No.:4/10/83-        Party Name:UPL LTD      Mect No/Datell o/83-   Status:t`
ALC1/2018          DefcrredlALC1/2018
31012019

68 HQ Fne             RLA Filc            Lic No/Datc103 10822838 1Dcfer
101/83/050/00724/Alヽ419/     :03/95/040/00388/AM19/     03 08 2018            Datc:28022019:υ l′ δD′υDυ′UU′

`臀
′′ヽ lVl lフ′      υコ′フυ′ViV′ υυυ00`ヽ ■●''´ '      ‐  ́‐ν

~~ ~

Decision:Thc Committcc considcred thc casc as pcr agcnda and dccidcd to dcferthc casc

「
ilc scntto T A and thc casc is rc― listed for 28 02 2019

RA concemed may take necessary action under Para 4'7 ofHBP as per above decision of

NORMS COMMITTEE

69

Case No:3/7/83-ALC1/2018 Pa“ y Namc:HPL ADDITIVES

70                  LIMITED(FORMERLY
KNOWN HlGH POLYMER

McetNo/Date:10/83- Status:Case
‐ALC1/2018
31012019

Deferred

nonns as under:-

PROPYLENE OXlDE

67   °nlns as undcr:―
:―

RA conccrncd may takc nccessav action undcr Para 4 7 of HBP as per abovC dccision of

NORMS COMMITTEE

Export ltem Qtv lmport ltem
0 4006 Kg

0 5658 Kg

POLYETHYLENE
POLYPROPYLENE GLYCOL

l Kg ETHYLENE OXIDE
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HQ Filc RLA File Lic No/Date:0510407465 Defer
:01/83/050/00473/AM19/     :05/23/040/00204/AM19/      07082018 Date:28022019

Decision :The Committee considered the case as per agenda and decided to defer the case.
File sent to T.A. and the case is relisted for 28.02.2019.

Casc No:36/10/83‐

ALC1/2018

71 HQ Filc

Case No:42/7/83-

ALC1/2018

HQ File

73 HQ File

Pa●y Namc:ARCH
PHARMALABS LTD

RLA File

Mcct No/Datc:10/83‐    Status:Case
ALC1/2018          DeFcrred
31012019

Lic No/Date:0310822881 Defer
:01/83/050/00756/AM19/     :03/94/040/00405/AM19/     07082018 Date:28022019

Decision : The Committee considered the case as per agenda and decided to defer the
case. File sent to T.A and the case is re-listed for 28.02.2019.

:01/83/050/00512/AM19/    :o2/24/040/00068/AM19/     09o82018 Date:28022019

Decislon:Thc COmmittcc considcrcd thc casc as pcr agcnda and dccidcd 10 dcfcr the casc

and wait fOr rcply to D/L dated 14 01 2019 issucd by DGFT and thc cascis rc― listcd fOr
28022019

Case No. :65/9/83-4 LC I /20 I 8 Parry Name: UN lTOp

Pary Namc:HIMADRI     Mcct No′ Datc:10/83-   status:Case
SPECIALI]Y CHEMICAL  ALC12018         Deferred

31012019

Lic No/Date10210208631 Defer

Meet No/Date:10/83-
CHEMICALS PVT LIMITED ALC12018

31012019

Lic NげDatc:0310822958 Defcr

Datc:28022019

LTD

RLA File

LTD

RLA File

Status:Case
Defcrred

RLA F‖ e
:01/83/050/00702/AM19/     :o3/95/040/00440/AM19/ 09082018

LTD 31012019

Decision:The COmmittee cOnsidcred the casc as pcr agcnda and dccidcd tO dcfcrthc casc

File scnttO T A and thc casc is rc― listed fOr 28 02 2019

Case No.:59/6/83-ALC1/2018 Pary NamciSuDARSHAN   Mect No/Datc■
0/83‐    status:Case

CHEMICALINDUSTRIES  ALCl,018         Dererred

719Л泥5"∞η7Amツ ユキ角棚OЮ0069 A剛ツ 需策αtt Ю∞71403窮嗅12ふ 19
Decision: Thc Committcc cOnsidercd thc casc as pcr agcnda and dccidcd iO dと

rヽ the
casc alld wait fOr thc rcply to D/L datcd 14 12 2019 issucd by DGFT No rcply rcceivcd

Final remindertO bc issucd by DCIFT and thc casc is rc― listed fOr 28 02 2019

Case No.:60/6/83-ALC1/2018 Paty Name:SuDARSHAN  Mcct No/Datc:10/83-   status:Case

CHEMICAL INDUSTRIES  ALC1/2018         Deferred

HQ File

31012019

Lic No/Date:3110067141 Derer75 :01/83/050/00428/AMl9/ :31/83/040/00070/4Mt9/ 14082018 Datc128 02 2019

Decision :The committee considered the case as per agenda and noted that the request ol
the firm had been sent to T.A. for providing the 

"om,n"ntr 
which is awaited and the case

is re-listed for 28.02.2019.

72



Case No.:16/8ノ83-

ALC1/2018

HQ Fle

Case No:37/10/83-

ALC1/2018

77 HQ File

Mcct Nυ Date:10/83-

ALC12018
31012019

Status: Case
Deferred

:O1/83/050/00757/AN419ノ      :03/94/040/00434/AM19/      14082018 Datc:28022019

Decision :The Committee considered the case as per agenda and decided to defer the case.

File sent to T.A and the case is re-listed for 28.02.2019.

Meet No/Date:10/83-    Status:Casc

ALC1/2018          Dererred
31012019

Lic No/Datc:0310823042 Derer

Mect No/Datc:10/83-    Status:Case

ALC1/2018          DeFerred
31012019

Status:Case
Approved

Case No.:38/10/83-

ALC1/2018

Case No:29/10/83-
ALC1/2018

HQ Filc

101/83/050/00749/AM19/

Pa●y Name1 0RIENTAL    Meet No/Date:10/83-
AROMATICS LTD      ALC1/2018

31012019

RLA Filc Lic No Dttc:0310823083 Defer Date:

103/95ノ 040/00293/AM19/      16082018

Decision : The Committee considered the case as per agenda and decided to ratifo norms as

under:-

RA conccmcd may take ncccssav action undcr Para 4 7 of HBP as pcr above decision of NOR

COMMITTEE

Case No.:17/8/83-ALC1/2018 Pary Name:INCO COLOURS
INDIA PVT LTD

HQ Fne
:01/83/050/00565/AM19/

一ル

Meet No/Datc:10/83-

AI´C1/2018
‐31012019

Lic No/Date:0310823144

20082018

Stalus: Case
Deferred

Def'er
Date:2!.02.2019

RLA F‖ e

:03/94/040/00358/AM19/

―コ7-
Paty Namc:ARCH
PHARMALABS LTD

RLA Filc

Pa●y Name:ARCH
PHARMALABS LTD

RLA Fne

Paり Namc:ARCH
PHARMALABS LTD

Lic No/Datc:0310823039 Defcr

76:01/83/050/00564/AMl9/ :03/941040/00432/AMl9l 14.08.2018 Datc:28022019

Decision : The Committee considered the case as per agenda and decided to defer the case

and wait lbr the reply to D/L dated 14.01.2019 issued by DGFT. File along with reply of
D/L fumished by the lirm sent to-f.A and the oase is re-listed lbr 28.02.2019

78 HQ Filc             RLA Filc             Lic No/Datc10310823040 Defer
:01/83/050/00758/Alヽ419/     :03/94/040/00433/AM19/      14 08 2018              Date:28022019

Dccision:Thc Committcc considcrcd thc casc as pcr agcnda and decided to dcfcrthe

casc Filc scntto T A and the casc is rc― listed for 28 02 2019

Astromusk (BB) (Astyromusk
in Benzyl Bensoate. Total
Astromusk content 62.5% min

0 2740 Kg
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Decision :The Committee considered the casc as per agenda and decided to defer the case.
File sent to T.A and the case is reJisted for 28.02.2019.

INGREDIENTS LIM1l ED   31 01 2019

HQ Fnc RLA「 ilc Lic No/Datc:0310823156 Dcfcr
81 101/83/050/00604/Alヽ イ19/     :03/95/040/00475/Alヽ 419/      20082018 Datc:28022019

Decision:Thc COmmittcc considcrcd thc casc as pcr agcnda and decidcd tO dcfcrthc casc

and 、vait fOr rcply to thc D/L datcd 18 02 2019、 vas issued tO thc flrm and thc case is re―
listcd fOr 28 02 2019

Case No:80/8/83-ALCl′ 2018 Party Namc:MANMOHAN  Mcct No/Datel1 0/83‐    Status:Case
MINERALS&CHEMICALS ALC1/2018         Approved
PVT LTD 31012019

HQ File RLA File              Lic No/Date:5010002468 Defer Datc:

Case No:56/8/83‐ ALC1/2018 PaFy Namei VIDHI
SPECIALTY F00D

Meet No/Date: l0/83- Status:Cas€
ALC I /2018 Deferred

Party Namei SuDARSHAN  Mcct No/Datc:10/83-   Status:Case
CHEMICALINDUSTRIES  ALC1/2018         Dererrcd

31012019

1´ ic No/Date:3110067161 Dcfcr

:01/83/050/00628/AM l9l :50t24/040t000t6tAMt9t 21 .08.20 t 8

Decision : The Committee considered the case as per agenda and decided to rati[ the
norms as under:-

123

RA conccmcd may takc neccssav action undcr Para 4 7 of HBP as pcr abOvc dccisiOn of

COMMITTEE

Case No:102/6/83-

ALC1/2018

HQ Filc

LTD

RLA Fnc
:01/837050/00470/AM19/     :31/83/040/00073/AM19/      24082018 Datc:28022019

Case No:2/7/83‐ ALC1/2018 Pary Namc:SUNFLAG    Mcet No/Datc:10/83-   status:Case
CHEMICALS PVT LTD    ALC1/2018         DeFerred

31012019

HQ Filc RLA File Lic No/Date10510407603 Defer
:01/83/050/00472/AM19/     105/24/040/00304/Alヽ 419/      240820!8 I)ate128 02 2019

Decision : The committee considered the case as per agenda and decided to defer the
case and wait for the reply to D/L dated 14.12.2018 issued by DGFT. Reminder letter
dated, 12.02.2019 and the case is re-listed for 28.02.2019.

Decision :The committee considered the case as per agenda and decided to defer the case
and wait for reply to the D/L dated 14.01.2019 issued by DGFI'. No, reply has been
received lrom the firm and the case is re-listed for 28.02.20ig.

Case No:21/8/83-

ALC1/2018
Party NamclGALAXY
SURFACTANTS LTD.

Mcct No/Date11 0/83-

ALC1/2018
31012019

Status:Case
Dcferred



―&a´
HQ File RLA Filc Lic No/Datc:0310823273 Dcfer
:01/83/050/00569/Aヽ 419/     :03/94/040/00383/AM19/      24082018 Datc:28022019

Decision:Thc COnttmittec cOnsidcrcd thc casc as per agcnda and decidcd to defcr thc casc

and wait for thc reply to D/L datcd 14 12 2018 Filc scntto Dcptt ofIIP and the casc is

rc―listed for 28 02 2019

Lic No/Date10310823267 Dcfcr
:01/83/050ノ 00570/AM19/     :03/94ノ 040/00384/Alヽ419/      24082018 Date:28022019

Decision : '[he Committee considered the case as per agenda and decided to defer the case
and wait lor the reply to D/L. DIL dated 18.02.201 was issued to the firm sent to Deptt.
olllP and the case is re-listed for 28.02.2019.

4ヽcet No7Datc:10/83-

ALC1/2018
31012019

HQ File RLA Filc

Case No.:44/8/83-ALC1/2018 Pary Name:YASHO       Meet No/Datc:10/83-

lNDUSTRIES LIMITED    ALC1/2018
31012019

Casc No:22/8/83-ALC1/2018 Party Namc:GALAXY
SURFACTANTSl.TD,

HQ File Lic No/Datc:0310823245 Defer

Datc:28022019

Status:Case
Deferred

Status:Case
Deferred

Status:Case
Deferred

Decision :The committee considered the case as per agenda and decided to defer the case
and wait for the reply to Dll.. Dl L issued by DGFT. Reply has been received from the
llrm. File sent to (S.K) T.A and the case is re-listed tor ZS.OZ.ZO|S.

RLA File
:01/83/050/00592/AM19/     :o3/95/040/00486/AM19/ 24082018

Pany Name:UNIToP Meet No/Datei1 0/83-Case No:64/9/83-

ALC1/2018

88 HQ Filc

Case No.:50/7/83-

ALC1/2018

HQ「 ile

90 HQ File

CHEMICALS PVT LIMITED IALClつ 018
131012019

RLA File
:01/83/050/00701/AM19/     :o3/95/040/Oo521/Aヽ119/ 24082018

Lic No/Date10310823260 Defcr

Status: Case
Deferred

Date:28022019

Date:28022019

Dccision:1｀ hc COmmittcc cOnsidcrcd thc casc as per agcnda and decidcd tO dcfcrthc casc

Fle scnt tO(sK)′
I｀ A and the case is re― listcd fOr 28 02201 9

Party Name; RECKII'T lヽcct No/Date:10/83-
BENCKISER HEALTHcARE.ALC1/2018
1NDIA PRIVATE LIMITED  31 01 2019

RLA Filc Lic No/Datc:0510407637 Dcrer
89 :O1/83/050/00520/AM19/     :o5/24/040/00319/AM19/ 28082018

Case No:48/7/83-ALC1/2018 Paty Namc:MALDEEP     Mcct No/Dac:10/83-

CATALYSTS PvT LTD    ALC1/2018
31012019

Status: Case
Deferred

I)ecisiOn:Thc cOmmittcc cOnsidcrcd the case as pcr agenda and dccided tO dcfer thc casc

and wait fOr thc rcply to D/L datcd 12 02 2019 issucd by DGFT and thc cascis rc―
listcd

for 28 02 2019

RLA F‖ c
:O1/83/050/00518/AM19/     :52/24/040/00o36/AM19/ 30082018

Iンic No/Datc:5210042748 Dcrer

Datc:28022019
Decision:Thc COmmittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd tO dcfcr thc casc

and、vait fOr the rcply to D/1′  dated 12 02 2019 issucd by DGFT Rcmindcr lcttcr datcd

||



_20´
‐11 02 2019 and thc casc is rc― listcd for 28 02 2019

Decision : The Committee considered the case as per agenda and decided to
9r amendment in description of export item, Based on the written recommendation of Deptt. of Ipvidetheir U.o. No.7/94/201 8-TSW dated 3i.i2.2018, uproaded arong with these minutesoras

the firm whichever as ress under para 4.07 of HBp Vor.1. The retter signed by Technicar authority rsplaced at the end on thjs document. (page No. ).

11 ggltgefned may take necessary action under para 4.7 0f HBp as per above decision of NoRCOMMITTEE,

ICase No.:49/7/83-

ALC1/2018

HQ Filc

:O1/83/050/00519/AM19/

HQ File

101/83/050/00551/AM19/

Case No:31/8/83-
ALC1/2018

Party Name: BAYER VApt Meet No/Date: l0/g3_PVI'.LTD. ALC I /2018
31.0t.20r9

Pany Name:RECKITT Mcct No/Datc:10/83-
BENCKISER HEALTHCARE ALC12018
1NDIA PR:VATE LIヽ 41TED  31 01 2019

RLA Filc               Lic No/Date:0510407666 Dcrer
:05/24/040/00325/AM19/      31 08 2018             Date:28022019

Status:Case
Approved

Slatus: Casc
Approved

0 517 KG

0 170 Kg

0 562 Kg

Case No.:3/8/83-ALC1/2018  Partv Namc:CHEMOCID   Meet No/Datc:10/83-

lMPEX PVT LTD,        ALC1/2018

31012019

RLA Filc               Lic No/Date:0310823471 Defer Datc:
:03/94ア 040/00480/AM19/      31 082018

Decision:The cOmmittce cOnsidcrcd thc casc as pcr agcnda and decidcd 10 raj″
thC

norms as undcr:‐

lllgncemed may take necessary action under para 4.7 of HBp as per above decision ofNORMS COMMITTEE.

^. 
HQFile RLA Fite Lic.No/Date:03108 23470 DefereJ 
:0 r /81/050/00579/AM ls/ :03/94/040/00482tAM19/ ir.os.zora DaE:28.02.20t9
Decision: The committee considered the case as per agenda and decided to defer the caseand wait lor the reply to D/L e -mail dated t 5.0t .i0 t 9 Issued by DGF'T. fite sent to ra
and the case is re-listed for 2g.02.2019.

一
け

Case No:33/8/83‐

94 ALC1/2018

HQ Filc

Pary Name:PRASAD
INTERNAT10NAL PRIVATE
LTD

RLA F‖ c

N(eet No/Dateil o/83‐

ALC12018
31012019

Lic No/Date:0810143378

Status: Case
Deferred

Status:Case
Deferred

YELLOW G LIQulD(SOLVENT
YELLOVV 124)(DYE CONTENT

VINYLISOBuTYL ETHER

SODIUM NITRITE

RELEVANT AROMATIC HYDRO
CARBON SOLVENT

1)cFcr
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101/83/050′ 00581/AM19/     :08/24/040/00174/AM19/     131082018

Decision:Thc Committce considercd thc casc as pcr agcnda and dccidcd to dcfcrthc casc

Filc scntto T A and thc casc is rc― listed for 28 02 2019

Case No.:34′8/83-ALCl′2018 Pary Name:PRASAD      Mcct No/Date:10/83-   Status:Case
INTERNAT10NAL PRIVATE ALClρ 018         DeFerred

HQ File

:01/83/050/00582/AM19/

31012019

1´ic No/Date10810143379 Dcfcr

108/24/040/00175/AM19/      31 082018 Datc128 02 2019

Decision :The Committee considered the case as per agenda and decided to defer the case.

File sent to T.A and the case is re-listed for 28.02.2019.

Casc No:4/8/83-

ALC1/2018

HQ Filc

Paty Namci CHEMOCID
IMPEX PVT LTD,

RLA File

Date:28022019

Status:Case
Approved

Mcct No7Date:10/83-

ALC1/2018
31012019

Meet No/Date:10/83‐

ALC1/2018
31012019

l´TD

RLA Filc

96

Lic No/Datc:0310823516 Defcr Datc:

04092018

Decision : The Comrnittee considered the case as per agenda and decided to ratily the
norms as under:-

RA conccrncd may takc nccessav aCtiOn tlndcr Para 4 7 of卜 Ⅱ3P as pcr abovc dccision of

NORMS COMMIl‐「 EE

Case No.:27/8/83-ALC1/2018 Party Name:GALAXY
SURFACTANTSI´ TD,

:01/83/050/00552/AMi9/    :03/94/040/00496/AM19/

:05/23/040/00252/AM19/     05092018

Meet No/Datc:10/83‐    Status:Case
ALC1/2018          DeFer"ed
31012019

Status:Case
Deferred

HQ Filc RLA File Lic No/Date:0310823510 Defcr

:O1/83ノ 050ノ 00575/Alヽ 419/     :03/94/040/00385/AM19/      04092018 1)ate128 02 2019

Decision :The Committee considered the case as per agenda and decided to defer
consideration of the case as per decision taken by Committee. File sent to T.A. The case is
re-listed for 28.02.201 9

Case No:51/7/83‐ ALC1/2018 Pary Namei CHEMICO
CHEMICAI´ S PVTl´TD

RLA FileHQ File

:01/83/050/00521/AN419/

Decision :The Committee considered the case as per agenda and decided to defer the case.

File sent to T.A and the case is re-listed for 28.02.2019

′

Datc128 02 2019

SOLVENT RED 19E NAMELY
CHEMOCID RED 3 LlQUID

ORTHO TOLUIDlNE

TRIDECYLAMlNE

2-ETHYL HEXYL AMlNE

SODIUM NITRITE

AROMATIC SOLVENT

0 512 Kg

Export item 0～ Import item
I Kg

0120
0202K
0247
0400
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Case No:78/7/83-ALC1/2018 Parり Namc:ORIENT

ABRASIVES LTD

99 HQ File RI A Filc

Case No.:28/9/83-

ALC1/2018

101 HQF‖ c
:01/83/050/00665/AM19/

101/83/050/00548/AM19/     1o3/95/040/00485/Alヽ 419/ 05092018
Lic No/Date:0310823572 Derer

Datc:28022019

31012019

Lic No/Datc:2610012849 DeFer

Date:28022019

Status:Case
Approved

Lic NO Datc:031082363 DeFcr Datc:

D

Mcct No/Date■ 0/83‐

ALC1/2018
‐31012019

Status:Case
Deferred

Decislon:Thc COltlmittee considcrcd thc casc as pcr agcnda and decided tO defcr thc casc

Fllc scnttO T A and the casc is rc― listed fOr 28 02 2019

Case No.:63/7/83-A LC1/2018 Pa●y Name:VIJAYNACAR Mcct No/Datc:!0/83‐    status:case
B10 TECH PRIVATE     ALC12018        Dererred
LIMITED

RLA Filc100 HQ File
:01/83/050/00533/AM19/     :26/24/040/00008/AM19/ 06092018

Decision :l'he committee considcred the case as per agenda and decided to defer the
case. File sent ro Depu. of Ipp and thc case is re-iisteJfor 2g .02.2019.

:騨y鮒31R"獅蝋r引
餡}聯れ留“

l:λ蠍 OЮ

“
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Decision : 'l'he Commiftee considered the case as per agenda and decided to ratiry the
norms as under:-

RA conccrncd may take nccessav actiOn under Para 4 7 of HBP as pcr abOvc dccisiOn of NOR

COMMITTEE

Case No.:35/9/83-ALC1/2018 Pa● y Namc:RAAH HOME  Mcct Nげ Date:10/83‐    status:Case
SOLUTIoNS LLP ,ALC12o18         ‐Dererred

31012019
102 HQ Filc              RLA Filc

:Lic No/Date:0310823649 DeFer       l:O1/83/050/00672/AM19/     :o3/95/040/00570/AM19/     o709 2018             Date:28022019

1)ecisiOn:The Committcc cOnsidcrcd thc casc as pcr agcnda and decided tO dcfer fthc   ‐

case Filc scnttO Dcptt OfIIP and the casc is rc― listcd fOr 28 02 2019

Case No:36/9/83-

ALC1/2018

103 HQ Fiic

Pa●y Name:VIcToRY    ,Meet No/Date:10/83-
CHEMICALS          ALC1/2018

31012019
RLA Filc

:01/83/050/00673/AM19/    :o3/95/040/00447/AM19/

07.09.20 | 8

Decision :The Committee considered the case as per agenda and decided to ratif, rhe

2-CHLORO NICOTINIC ACID

4-DlFLUORO ANILINE

3-HYDROXY BENZOTRIFLUORIDE

0 476 Kg

Export item Qty Ill120rt_■ em
DIFLUFENICAN  TECHNICAL
98%MIN

l Kg

0457K
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RA conccrncd may takc nccessav action undcr Para 4 7 ofIIBP as pcr above dccision

ofNORMS COMMIT‐
「 EE

nOrmS as under:-

Case No.:32/9/83-

ALC1/2018

HQ Fnc
:O1/83/050/00669/Aヽ119/

0 900 Kg

Pa●y Name:0ヽvENS Mcct No/Datc:10/83-
CORNING INDIA PVT LTD ALC1/2018

31012019

RLA Filc             Lic No/Date:0310823677 Dcfcr Datc:
:03/95/040/00542/AM19/     1o o9 2018

I .04Kg/Kg content
contained in the
export product or
applied Qty
whichever is less

I .04Kg/Kg content
contained in the
export product or
applied Qty
whichever is less

| .04Kg/Kg content
contained in the
export product or
applied Qty
whichever is less

I .04Kg/Kg content
contained in the
exporl product or
applied Qty
whichever is less

I .04Kg/Kg content
contained in the
export product or
applied Qty
whichever is less

I .04K9/Kg content
contained in the

Status:Casc
Approved

Dccision : The Committee considered the case as per agenda and decided to ratif the
norms as under:-

一″

SODIUM HYPOPHOSPHITE

UNIAXIAL 1322 160 CM

item Code 017539

(Glass Fireヽ Voven Fabric)

7:826480 WS3200 2400Tex

(Glass   fiber    Roving

Windstrand

SE1200 200Tex

(Glass   Fibre    Roving

UNIAXIAL 1322 160 CM
ltem Code 017539

(Glass Fire Woven Fabric)

2698920 WS3200 2400Tex
(Glass fiber Roving
Windstrand
5E1200 200Tex
(Glass Fibre Roving

UNIAXIAL 1322 160 CM
ltem code 017539

{Glass Fire Woven Fabric)

4460400o WS3200 2400Tex

(Glass    fiber    Roving

Windstrand

SE1200 200Tex

(Glass   Fibre    Roving

UNIAXIAL 1322 160 CM
tem Code o17539

{Glass Fire Woven Fabric)

1831680 VVS3200 2400Tex

{Glass   fiber    Roving

VVindstrand

SE1200 200Tex

(Glass   Fibre    Roving

UNIAXIAL 1322 160 CM
Item code o17539

(Glass Fire Woven Fabric}

271674000 VVS3200 2400Tex

{Glass   fiber

Windstrand

SE1200 200Tex

(Glass   Fibre

UNIAXIAL 1322 160 CM
item code 017539

VVS3200 2400Tex

(Glass    fiber    Roving

104



― BЦ 一
(G lass Fire Woven Fabric) VVindstrand

SE1200 200Tex

{Glass   Fibre    Roving
Windstrand)

applied Qty
whichever is less

UNIAXIAL 1322 160 CM
ltem Code 017539

(Gbss ttre Woven Fabno

4889000 ハヽノS3200 2400Tex

(Glass    fiber

Windstrand

SE1200 200Tex

(Glass    Fibre

Windstrand)

Roving

Roving

I .04Kg/Kg content
contained in the
export product or
applied Qty
whichever is less

UNIAXlAL 1322 160 CM
ltem code 017539

(Glass Fire Woven Fabric)

53277000 W53200 2400Tex
(Glass fiber Roving
Windstrand
5E1200 200Tex
(Glass Fibre Roving
Windstrand)

I .04Kg/Kg content
contained in the
export product or
applied Qty
whichever is less

UNIAXlAL 1322 160 CM
Item Code 017539

{Glass Fire VVoven Fabric)

28532000 WS3200 2400Tex

(Glass   fiber
VVlndstrand

SE1200 200Tex

(Glass    Fibre
Windstrand}

Roving

Roving

I .04Kg/Kg content
contained in the
export product or
applied Qty
whichever is less

UNIAXIAL 1322 160 CM
ltem Code 017539

(Ghss Rre wOven Fabncl

9424000 WS3200 2400Tex
(Glass flber Roving

Windstrand
SE1200 200Tex
(Glass Fibre Roving
Windstrand)

I .04Kg/Kg content
contained in the
export product or
applied Qty
whichever is less

UNIAXIAL 1322 160 CM
ltem Code 017539

{Glass Fire Woven Fabric}

10494000 VVS3200 2400Tex

{Glass    fiber

W ndstrand

SE1200 200Tex

(Glass    Fibre

Windstrand)

Roving

Roving

I .04Kg/Kg contenr
contained in the
export product or
applied Qty
whichever is less

UNIAXlAL 1322 160 CM
ltem Code o17539

(Gbss ttre Woven Fabncl

2187000 WS3200 2400Tex

(Glass    fiber    Roving

lA7indstrand

SE1200 200Tex

(Glass   Fibre    Roving
Windstrand)

I .04Kg/Kg content
contained in the
export product or
applied Qty
whichever is less

UNIAXlAL 1322 160 CM
ltem Code 017539

(Gb55日 re WOven Fab‖0

32449900 WS3200 2400Tex
(Glass fiber
Windstrand
SE1200 200Tex
(Glass Fibre

Windstrand)

Roving

Roving

I .04Kg/Kg content
contained in the
export product or
applied Qty
whichever is less

RA concerned may take
COMMIT「 EE

necessary action under Pata 4.7 of HBP as per above decision of NORI

″



:01/83/050/00670/AM19/     :03/95/040/00550/Aヽ419/
Lic No/Date:0310823674 DeFer Datc:

10092018

Decision : The Committee considered rhe case as per agenda and decided to ratify the
norms as under:-

Case No:33/9/83-

ALC1/2018

HQ Filc

-3_3~″
Paty Name:OwENS
CORNING INDIA PVT LTD

RLA File

Mcct No/Date:10/83‐

Al.Cl泡018

31012019

Status;Case
Approved

I .04Kg/Kg content
contained in the
export product or
applied Qty
whichever is [ess

I .04K9/Kg content
contained in the
export product or
applied Qty
whichever is less

1 .04Kg/Kg content
contained in the
exporl product or
applied Qty
whichever is less

I .04Kg/Kg content
contained in the
expo( product or
applied Qty
whichever is less

I .04Kg/Kg content
contained in the
export product or
applied Qty
whichever is less

I .04Kg/Kg content
contained in the
export product or
applied Qty
whichever is less

1.04Kg/Kg content
contained in the
export product or
applied Qty
whichever is less

UNIAXIAL 1322 160 CM
ltem Code 017539

(Ghss ttre Woven Fab‖ 0

35913240 WS3200 2400Tex

(Glass   fiber   Roving
W ndstrand

SE1200 200Tex

(G ass   Fibre   Roving
Windstrand}

UNIAXIAL 1322 200 CM
ltem Code 017540

(Gbss ttre Woven Fab‖ 0

1349460 WS3200 2400Tex
(Glass fiber Roving
Windstrand
SE1200 200Tex
(Glass Fibre Roving

UNIAXlAL  1322 40 CM
ltem code o98207

(Ghss nre wOven Fabncl

22302000 WS3200 2400Tex

{Glass   lber   Roving
Windstrand

SE1200 200Tex

(Glass   Fibre   Roving
Windstrand

UNIAXIAL 1322 120 CM
ITEM CODE 099907

(Ghss ttre Woven FabHc)

915840 WS3200 2400Tex

(Glass   fiber

Windstrand

SE1200 200Tex

(Glass   Fibre
W ndstrand

UNIAXIAL 1322 80 CM BIG

ROLLS

ITEM CODE 100407

{Glass Fire Woven Fabric)

135837000 W53200 2400Tex
(Glass fiber Roving
Windstrand
SE1200 200Tex
(Glass Fibre Roving
Windstrand

UNIAXIAL 1322 160 CM
ltem Code 017539

(Glass Fire Woven Fabric)

119805000 WS3200 2400Tex

(Glass   fiber   Roving
Windstrand

SE1200 200Tex

(Glass   Fibre   Roving
Windstrand

UNIAXIAL 1322 200 CM｀
ltem Code 017540

{Ghss ttre Woven Fab“ cl

WS3200 2400Tex

{Glass   fiber   Roving
Windstrand

SE1200 200Tex

Glass Fibre

105
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Windstrand

UNIAXlAL  1322 40 CM
Item Code 098207

{Glass Fire Woven Fabric)

58267000 VVS3200 2400Tex

(Glass   lber   Roving
Windstrand

SE1200 200Tex

(Glass   Fibre   Roving
VVindstrand

I .04Kg/Kg content
contained in the
export product or
applied Qty
whichever is less

UNIAXIAL 1322 60 CM,BIG

ROLLS

ltem Code 100307

(Ghss ttre Woven Fab‖ 0

350891000 WS3200 2400Tex

(Glass   fiber   Roving
Windstrand

SE1200 200Tex

(Glass   Fibre   Roving
Wlndstrand

I .04Kg/Kg content
contained in the
export product or
applied Qty
whichever is less

UNIAXIAL  661  60  CM
ITEM CODE l∞ 107

(Glass Fire Woven Fabric)

21219000 WS3200 2400Tex
(Glass fiber Roving
Windstrand
SE1200 200Tex
(Glass Fibre Roving
Windstrand

I .04Kg/l(g content
contained in the
export product or
applied Qty
whichever is less

UNIAXIAL  661  20  CM
ITEM CODE 101507

{Glass Fire Woven Fabric)

15958000 WS3200 2400Tex

{Glass   fiber

VV ndstrand

SE1200 200Tex

(Glass    Fibre

W ndstrand

Roving

Roving

I .04Kg/Kg content
contained in the
export product or
applied Qty
whichever is less

U NIAX:AL  661  80  CM
ITEM CODE 100C107

(Glass Fire Woven Fabric)

14370000 WS3200 2400Tex
(Glass fiber
Windstrand
SE1200 200Tex
(Glass Fibre

Windstrand

Roving

Roving

I .04Kg/Kg content
contained in the
export product or
applied Qty
whichever is less

UNIAXIAL 1322 80 CM BIG

ROLLS

ITEM CODE 100407

(Glass Flre VVoven Fabric)

6110000 WS3200 2400Tex
(Glass fiber Roving

Windstrand
SE1200 200Tex
(Glass Fibre Roving
Windstrand

I .04Kg/Kg content
contained in the
export product or
applied Qty
whichever is less

WS3200 2400Tex

{Glass   flber   Roving
Windstrand

SE1200 200Tex

(Glass   Fibre   Roving
Windstrand

I .04Kg/Kg content
contained in the
export product or
applied Qty
whichever is less

Casc No.:10/8/83-ALC1/2018 Pa“ y NamclSALASAR
LAMINATES LIMITED

HQ Filc

Meet No/Date:10/83-

Al_C1/2018

31012019

Status:Case
Approvcd

106

RLA Filc Lic No/Datc:0810143464 DeFer Datc:
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一 〕 一
:01/83/050'00558/AIヽ4191 :08/24/040/00096/AIヽ418/ 12092018

Decision : The Committee considered the case as per agenda and decided to amendmen
description of expo( item, Based on the written recommendation of Deptt. of llp vide their
U.O. No.7/90/2018-TSW dated 29.11.2018, uptoaded atong with these minutes or as the

whichever is less under para 4.07 of HBP Vol.1. The letter signed by Technical authority is
Placed at the end on this document. (Page No. ).

RA concerned may take necessary action under pata 4.7 of HBp as per above decision of
NORMS COMMITTEE,

Case No:88/8′ 83-ALC1/2018 Party Name:STONEMEN   Meet No/Date:10/83‐    Status:Case
CRAFTS INDIA(P)LTD   ALC1/2018        Dererred

31012019

197 HQ File RLA F‖ e Lic No/Date:0610038977 Derer
:01/83/050/00636/AM19/     :06/24/040/00031/AM19/     14092018 Datc128 02 2019

Decision :The Committee considered the case as per agenda and decided to defer the
case and the file sent to Deptr. of IIP and the case is re-listed 29.02.2019.

Case No.:36/8/83-ALC1/2018 Pary Namc:ROHAN DYES Mcet No/Date:10/83‐    Status:Case
AND INTERMEDIATES   ALC1/2018        DeFerred

HQ File

31012019

Lic No/Datc:0810143478 Dcfcr
:01/83/050/00584/Aヽ419/     :08/24/040/00099/AM19/      18 09 2018             Date:28022019

Decislo■ :Thc Committcc consideration the casc as per agenda and dccided to dcfcr thc

casc and wait fOr thc rcply to D/L datcd 18 02 2019、 vas issucd tO thc flrm and thc fllc
scntto Dcptt ofIIP and thc casc is re― listcd for 28 02 2019

LTD

RLA F‖ c

Case No.:76/7/83-ALC1/2018 Pary Namc:GEREME
INDIA LLP

HO HQ Filc

199 HQ File RLA File Lic No/Date:0510407845 Defer
:01/83/050/00546/AM19/     :05/23/040/00265ノ AM19/     19092018 Date128 02 2019

Decision :The Committee considered the case as per agenda and decided to defer the
case and file sent to Deptt. of IIP and the case is re-listed for 28.02.2019.

Case No.:60/9/83-ALCI/2018 Party Name:
INTERNAT10NAL
FLAVOURS&
FRAGRANCESINDIA PVT
LTD

RLA Filc Lic No/Datc:0410164695 Defcr
:01/83/050/00697/AM19/     :04/24/040/00119/AM19/     19092018 Date128 02 2019

Decision :The Committee considered the case as per agenda and decided to defer the
case and wait for the reply to D/L dated 28. 1 I .201 9. Reminder letter dated I I .2.2019
and file sent to Deptt. of IIP and the case is re-listed for 28.02.2019.

Meet No/Date:10/83‐    Status:Case
ALC12018         DeFerred
31012019

Mect No/Datc■ 0/83‐

ALC1/2018
31012019

Mcct No/Date:10/83-

ALC1/2018
31012019

Status:Case
Deferred

Status;Casc
Deferred

Case No.:35/8/83-ALC1/2018 Pary Namc:GSP CROP
lll                   SCIENCI〕 PVT LTD



_38-
HQ Fne RLA F‖ c Lic No/Datc:0810143503 Deた r
:01/83/050/00583/AM19/     :08/24/040/00204/AM19/     20092018 Datc:28022019

Decision:Thc Committcc considcrcd thc case as pcr agcnda and dccidcd to dcferthe

casc and、 vait fOr thc rcply to D/L datcd 18 02 2019 wasissucd to thc flrm Rcply

rcccived fronn thc flnll and thc casc is rc― listcd for 28 02 2019

Case No.:14/8/83-ALC1/2018 Pary Name:UPL        Mcct No/Date:10/83‐    Status:Case
LTD(FORMERLY UNITED ALC1/2018        DeFerred

HQ Fnc

PHOSPHORUS LTD)

RLA Filc
ll2 9v7937956769562tAutst :03/gs/o4otoo4i4tAutgt ‐21092018 I)atc128 02 2019

Decision :The Committee considered the case as per agenda and decided to defer the
case and wait for the reply to D/L dated 18.02.2019 was issued to the firm. File sent to
T.A and the case is re-listed for 28.02.2019.

Case No.:23/8/83-ALC1/2018 Party Namc:CROPNOSYS  Mcct No/Datc:10/83‐    Status:Case

(INDIA)PRIVATE LIMITED ALC12018        Dererred
31012019

; 13 HQ File Lic No/Datc10310823954 Dcfer
:01/83/050/00571/AM19/     :03/94/040/00526/AM19/     24092018 Datc:28022019

Dccision :The Committee considered the case as per agenda and decided to defer the
case. File sent to T.A and the case is re-listed for 28.02.2019.

Case No.:72/8/83-ALC1/2018 Pary Namc:RECKITT
BENCKISER

31012019

Lic No Datc:0310823907 Dcfcr

Mcct No/Date:10/83‐     Status:Case
ALC1/2018         Deferred
31012019

Mcct No/Date:10/83-

ALC 172018

31012019

Lic No/Date1091 0066699 Defer Date:

28092018

RLA Fnc

‖4 HQF‖
e

HQF‖ e
101/83/050/00623/AM19/

HEALTHCAREINDIA
PRIVATE LIMITED

RLA F‖ e

RLA F‖ c

:09泡4/040/00293/AM19/

Lic No/Datc:0510407903 Dcfcr
:01/83/050/00620/4M l9l :051241040/00360/AMl9l 26.09.2018 Date:28.02.2019

Decision :The Committee considered the case as per agenda and decided to defer the
case and the file sent lo T.A and the case is re-listed for 28.02.2019.

Case No:75/8/83-ALC1/2018 Pany Namc:ELITE
LAMINATES PVTl´ TD

Status:Case
Approved

Decision:The Commltcc considcrcd thc casc as pcr agcnda and dccidcd to rati″ thC nOrms
l15 Based on thc、 vrittcn rccommcndation of Deptt ofIPP vide their UO No 7/24/2018-TSヽ V
datcd 21 01 2019 on rcpcat basis,uploadcd alollg with thcsc minutcs or as applicd by thc

Firm、vhichcvcr is lcss undcr para 4 07 of HBP Vol l The lettcr signcd by Tcchnical Authority

is placcd atthc cnd on this document(Pagc No  )

RA conccmcd may takc ncccssaw action under Para 4 7 of HBP as pcr abovc decision of

NORMS COMMITTEE

Case No:26/8/83‐ ALC1/2018 Party Namc:IIEMANI
H6                  1NDUSTRIES LlM「 IED

Mcet No/Datc:10/83-

ALC1/2018
31012019

Status:Case
Deferred



―期 ―
HQ Filc RLA Filc 1lc No/Date:0310824084 Defcr
:01/837050/00574/AM19/     :03/94/040/00525/AM19/     101 102018 Date:28022019

Decision : The Committee considered the case as per agenda and decided to defer the
case and wait for the reply to D/L issued dated 25.01.2019 and subsequent reminder
letter dated 11.02.2019 and the file sent to T.A and the case is re-listed for 28.02.2019.

INGREDIENTS LIMITED   31 01 2019

RLA Filc Lic No/Date:0310824114 Dcfer
:01/83/050700735/AM19/     :03/95/040/00624/AM19/     Ol 10 2018 Datc:28022019

Decision :The case is considered the case as per agenda and decided to defer the case
and the file sent to T.A and the case is re-listed for 28.02.2019.

Case No:70/8/83-ALC1/2018 Party Namc:GREENLAM   Mcct No/Date:10/83‐    Status:Case
lNDUSTRIES LIMITED   ALC1/2018        Dererred

31012019

1 16 HQ File RLA「 ilc Lic No/Date:0510407962 DeFer
:01/83/050/00618/AM19/     :05/23/040/00288/AM19/     03 102018 Datc:28022019

Decision :The Committee considered the case as per agenda and decided to defer the
case and the file sent to T.A and the case is re-listed for 28.02.2019.

Case No.:86/8/83-ALC1/2018 Party Namc:GREENLAM   Mcct No/Date:10/83-   Status:Case
INDUSTRIES LIMITED    ALC12018        DeFerred

31012019

119 HQ File Rl´ A Filc Lic No/Datc:0510407961 Defcr
:01/83/050ノ00634/AM19ノ      :0523/040/00287/AM19/     03 102018 Date128 02 2019

Decision : The Committee considered the case as per agenda and decided to defer the
case. File sent to T.A and the case is relisted for 28.02.2019.

Case No.:87/8/83-ALC1/2018 Pa■ y Name:GREENLAM   Mect No/Date:10/83‐    Status:Case
INDUSTRIES LIMITED   ALC1/2018        DeFerred

31012019

126 HQ File RLA Filc 1lc No/Datc:0510407960 Dcfcr
101/83/050/00635/Aヽ419/     :05/23/040/00289/AM19/     03 102018             Date:28022019

Decision:Thc Committee cOnsidcrcd the casc as pcr agcnda and dccidcd to dcfcr thc

casc and thc fllc senttO Dcptt ofIIP and thc casc is rc― listcd for 28 02 2019

Case No:15/10/83-
ALC1/2018

H7HQ Flc

Case No.:14/10/83-

ALC1/2018

HQ File

Party Namci VIDHI

SPECIALTY F00D
Meet No/Date:10/83- Status: Case
ALC I '2018 Deferred

Party Namci SCHOTT
KAISHA PRIVATE
LIMITED

RLA Fnc

Mcct No/Datc:10/83‐

ALCi/2018
31012019

Status:Casc
Approved

:01/83/050/00734/AM19/     :03/95/040/00664/AM19/
Lic No/Datc:031082414 Defer Datc:

7                                     1t2t 
03. ro.2or E

Decision : The Committee considered the case as per agenda and decided to ratiry the
norms as applied for by the firm.

,RA concemed may take necessary action under Para 4.7 of HBP as per above decision ofNOR



―t。 一
COMMITTEE

Case No:25/10/83-
ALC1/2018

HQ Filc

Case No:30/10/83-

ALC1/2018

123 HQ Flc

Pa■y Namc:LOPAREX
INDIA PRIVATE LIMITED

RLA Filc

Meet No/Date:10/83‐

‐ALC1/2018

131012019

Status:Case
Approved

Lic No/Datc1031082415 Defer Datc:

:01/83/050/00745/AM19/     :03/95/040/00666/AM19ノ      9

03 102018

Decision:Thc Committcc consldered the casc as pcr agcnda and dccided to rad″ thC

nonns as under:―

1.05 Sq. meter
/Sq.Mt. content
contained in
cxpo( product

2.1Grms/Sq.mt. of
rt Drod uct

0 021grams/sq Mt

of export Prod uct.

0.147 graml Sq.Mt.

of export product

RA concerned may take necessary action under Para 4 7 of HBP as per above decision of

NORMS COMMITTEE

Pa,y Namc:RAJ BORAX   Mcet No/Datc■ 0/83‐
PVT LTD             ALClプ 2018

31012019

RLA File Lic No/Datc:0310824145 Dcfcr

Status:Case
Deferred

:01/83/050/00750/AM19/     :03/95/040/00360/′ lヽヽ419/     03 102018 Date:28022019

Decision : The Committee considered the case as per agenda and decided to defer the

case. File sent to (S.K) T.A and the case is re-listed for 28.02.2019.

Case No:2/8/83-ALC1/2018 Pなり Namc:DETPAK INDIA Mcct No/Datc:10/83‐   Status:Case

PRIVATE LIMITED      ALC1/2018        DeFerred
31012019

HQ Filc RLA Filc Lic No/Date:0310824222 Defer

:01/83/050/00550/AM19/     :03/94/040/00608ノ AM19/    .04102018 Date128 02 2019

Decision : The committee considered the case as per agenda and decided to defer the

case. File sent to Deptt. IIP and the case are re-listed for 28.02.2019.

Case No.:39/8/83-ALC1/2018 Pary Name:MATANGl
INDUSTRIES LLP

125 HQ Fne RLA File

Meet No/Date:10/83-   Status:Case

ALC1/2018         DeFerred
31012019

Lic No/Datc10810143619 Defer

:01/83/050/00587/AM19/     :08/24/040/00386/AM18/     .04102018 IDatc:28022019

Decision :'fhe Committec considered the casc as per agenda and decided to defer the

1.05 Sq. Meter/sq.Mt.
content
contained in
Export prod uct.

RELEASE LINERS(ONE SIDE

SILiCONE COATED PAPER)
25 - 30 GSM + / - 10%
200000 000          KGS
7407400 000 SQM

SlLICONE POLYMER

CATALYST FOR SlLICONE

CROSS    LINKER    FOR
SILICONE
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casc Filc scnttO S K(TA)alld thC Case is rc― listed for 28 02 2019

Case No:62/9/83-

ALC1/2018

126 HQ File

Case No.:12/10/83-

ALC1/2018

127 HQ Fnc

HQF‖c

Pary Namc:DNS FINE
CHEMICALS&

Paty Namc:TRISTAR
INTERMEDIATES
PVT LTD,

RLA Filc

Par● Namc:VEDANTA
LIMITED

Meet No/Date : l0/83- Status:Case
ALCI/2018 Defcrred

Meet No/Datc:10/83‐    Status:Case
ALCI泡018         Dererred
31012019

Lic No/Date:0310824229 Defer

Lic No/Datc:6610000016 Dcrcr

LABORATORH]S(P)LTD  31 01 2019

RLA F‖ e Lic No Datc:0310824225 Defer
:01/83/050/00699/AM19/     :03/94/040/00524/AM19/     04 102018 Datc:28022019

Decision :'l'he Committee considered the case as pcr agenda and decided to defer the
case. File sent to S.K. (T.A) and the case is re-listed for 28.02.2019.

:O1/83/050/00732/AM19/     :03/95/040/00569/AM19/     041020:8 Date:28022019

Decision :The Committee considered the case as per agenda and decided to defer the
case. File sent to (S.K ) T.A and rhe case is reJisted for 28.02.2019.

Case No.:34/9/83-4LC l/2016 Parrv Name:RISII Mcct No/Date:10/83‐

CHEMICALINDUSTRIES  ALC12018
‐31012019

129 HQ File RI´ A File 1′ic No/Datc:0610038995 Defer
:01/83/050/00671/AM19/     :06/24/040/00035/AM19/     05 102018 Date128 02 2019

Decision :The Committee considered the case as per agenda and decided to defer the
case and the file sent to (S.K ) T.A and the case is relisted for 2t.02.2019.

Casc No:28/10/83‐

ALC1/2018

HQF‖ c RI.A Fnc
129 :01/83/050/00748/AM19/     103/95/040/00668/AM19/     09102018 Datc:28022019

Decision:The COmmittee cOnsidcred thc case as pcr agcnda and dccided to dcfcrthe

casc and wait for thc rcply to D/L dated 28 01 2019 Filc scntto(SK)T A and thc casc

is re― listcd for 28 02 2019

Case No.:51/8/83-ALCI/2018 Party Name: JOCIL LTD., Meet No/Date:10/83-

Status:Case
Deferred

Pary Namc:STERLING    Mcet No/Datc:10/83‐    Status:Case
AUXILIARIES PVT LTD   ALC12018        DeFerred

31012019~~~FLた
No/Data0310824325 5eFel~

ALC1/2018
31 012019

Status:Case
Deferred

RLA Fnc

,rO :01/83/050/00599tAMlgl :661241O40/00005/AMt9t l0.lO.2Ol8 Datc:28022019

Decision : The Committee considered the case as per agenda and decided to defer
consideration olthe case as per decision taken by Committee. D/L dated 18.02.2019.
Reply received from the Regional Authority, Vijayawada and the case is re-listed for
28.02.2019.

Case No.:10/10/83-

131 ALCl′ 2018
Mcet No/Datc:10/83-

ALClノ2018

31012019

Status:Case
Dcferred

⌒

―

・



―転2-
HQ File RLA Filc Lic No/Datc:0510408054 Defcr
:O1/83/050ノ 00730/AM19/     105/24/040/00385/Alヽ 419/     10 102018 Date128 02 20191

Decision :The Committee considered the case as per agenda and decided to defer the
case. File sent to Deptt. of IIP and the case is re-listed for 28.02.2019.

Case No.:37/8/83-ALC1/2018 Pary Name:INDOTAN
CHEMICALS LTD,

Mcet No/Date■ 0/83-

ALC1/2018
31012019

Status:Case
Deferred

132 HQ File RLA File Lic No Date10210208740 Defer
101/83/050/00585/Aヽ419/     :02/24ノ 040/00098/AM19/     11 102018 Datc128 02 2019

Decision :The Committee considered the case as per agenda and decided to defer the
case and file sent to T.A and the case is re-listed for 28.2.2019.

133 HQ Filc             RLA F‖ c            Lic No Date10510408082 Defer
:O1/83/050/00622/AM19/     :05′ 24/040/00391/Aヽ 419/     11 10 2018             Date:28022019

Dccision:Thc Committec considcrcd thc casc as pcr agcnda and dccided to deferthe

casc Filc scntto Deptt ofIPP and the case is re― listcd for 28 02 2019

Casc No:74ノ 8/83-

ALC1/2018

Casc No.:52/8/83-

ALC1/2018

HQ Fne
134 101/83/050/00600/A,И 19/

y35 HQ File

Case No.:26/10′ 83-

ALC1/2018

136

HQF‖ c
101/83/050/00746/Aヽ119/

Paty Namc:PROEC
ENERGY LIMITED

RLA File

Paty Name:LOPAREX
INDIA PRIVATEI.IMITED

RLA File

:03/95/040/00721/AM19/

Mcct No/Datel1 0/83-     Status:Case

ALC1/2018         DeFerred
31012019

:34/24/040/00238/AM19/     15 102018 Dttc128 02 2019

Decision :The Committee considered the case as per agenda and decided to defer the

case and wait ior thereplytoD/Ldated28.0l.20l9.FilesenttoT.Aandthecaseisre-
listed for 28.02.2019.

Paty Namc:SONGヽ VON   Mect No/Datcl1 0/83-   Status:Case
SPECIALTY CHEヽ 41CALS  ALC1/2018         DeFerred

31012019

Lic No/Datc:3410044591 Defer

INDIA PVT LTD

RLA Filc

ANT10XIDANTS PVT LTD IALC1/2018
‐31012019

Case No.:6f/9/E3-ALC I /2018 Pany Name:KRISHNA Meet No/Datc:10783- Status:Case
Deferred

Lic No/Datc:0310824450 Dercr

:01/83/050/00700/AM19/     :03/94/040/00646/AM19/      15 102018 Date:28022019

Decision :The Committee considered the case as per agenda and decided to defer the

case. File sent to Deptt. of IPP and the case is re-listed for 28.02.2019.

Mect No/Datel1 0/83‐    Status:Case
Al´C172018        Approved
31012019

Lic No/Datc:0310824441 Dcfcr Date:

15 102018

一

「
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Decision : The Commiftee considered the case as per agenda and decided to ratify the
norms as under:-

1.05 5q. Meter/Sq.
Mt. content
contained in

Export product .

2.1Grms/Sq.mt.
of

rt product

0.021grams/Sq.Mt
of exDort Product.

0.147 gram/ Sq.

Mt

Of

RA concerned may take necessary action under Para 4 7 of HBP as per above decislon of

NORMS COMMITTEE

Case No.:57/8/83-ALC1/2018 Party Name:MADRAS

y37 HQ File

FLUORINE PRIVATE
LIMITED,

RLA Filc
:01/83/050/00605/AM19/     :04/24/040/00151/AM19/     16 102018 Datc:28022019

Decision :The Committee considered the case as per agenda and decided to defer f the
case. File sent to Deptt. oflPP and the case is re-listed for 28.02.2019.

Mect No′1)atc:10/83-    Status:Case

ALC1/2018         DeFerred
31012019

Lic No/Datc:0410164787 Dcfer

138 g 179379567967 33/AMlgt :03/9st040/0065't /AMt9/ 17. t0.2018 Datc:28022019

Decision : The Committee considered the case as per agenda and decided to defer the
case and wait for the reply to D/L dated 1 8.02.2019 was issued to the firm. File sent to
T.A. The case is re-listed for 28.02.2019

Case No.:13/10/83-

ALC1/2018

HQ Filc

Case No.:27/10/83‐

ALC1/2018

HQ Fnc

Parw NamcMICAS
ORGANICS LIMITED

RLA File

Party Namc:VIDHl
SPECIALTY F00D

Meet No/Date■ 0/83-

ALC1/2018
31012019

Status:Case
Deferred

Lic No Datc:0310824509 Dcfcr

Lic No/Datc:0310824492 Dcfer

Mcct No/Datci1 0/83‐    Status:Case
Al.C1/2018         Derer"ed

RLA Filc
139 101/83/050/00747/Aヽ 419/     :03/95/040/00678/AM 197      17 10 2018             Datc:28022019

Decision:Thc Committcc considcrcd thc case as pcr agenda and dccided lo deferthe

casc and、 vait for thc rcply to D/L datcd 18 02 2019 Filc scntto´ I A and thc casc is re―

listcd for 28 02 2019

INGREDIENTS LIMITED  31 01 2019

Case No.:3/9/83-ALCi/2018 Party NamciSUNFLAG
140                   CHEMICALS PVT L「 D

Mcct No/Datc:10/83-   Status:Case

ALC1/2018         DeFerred
31012019

Rclcasc Liners(Onc sidC
Siliconc Coated Papcr)35-

40    GSM    十/-10%
300000 000      KGs
8571428 570 SOM

Blcachcd   Machincd   Glazcd

Kran papcr in Jumbo Ro1l of
Rclcvant GSM(35-40 GSM+/
100/0)  315000 000   Kgs

Silicone Polymer

Catalvst for Silicone

Cross Linker for Silicone

Export itcm Qty Import item
l

Sq Mctcr
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RLA F‖ c              Lic No/Date:0510408156‐ DcfcrHQ Filc

:O1/83/050/00640/AM19/     :05/24/040/00403/AM19/     18102018 Date128 02 2019

Decision :The Commiftee considered the case as per agenda and decided to defer the
case as per decision taken by committee . File sent to T.A. The case is re-listed for
28.02.2019.

Case No.:5′9/83-ALCl′2018 Pany Name:SUNFLAG    Meet No/Datc:10/83‐    Status:Case
CHEMICALS PVT LTD    ALC1/2018        DeFerred

31012019

141 101/83/050/00642/AM19/     :05/24/040/00404/AM19/     22 102018 Datc:28022019

Decision :The Committee considered the case as per agenda and noted that the reply of
deficiency letter turnished by the firm had been sent to Deptt. of IPP for providing the
comments which is awaited.'['he case is re-listed lor 128.02.2019.

Case No.:9/9/83-A LC1/2018 Meet No/Datc:10/83‐    Status:Case
ALC1/2018         Deferred
31012019

HQ Filc

142 HQ File

101/83/050/00646/AM19/

143 HQ Filc

Party Name:RECKITT
BENCKISER
HEALTHCARE INDIA
PRIVATE LIMITED

RLA Filc

:05/24/040/00411/AM19/    22102018

Lic No/Date:0510408170 Dcfcr       .

Lic No/Date:0510408169 Derer

RLA F‖ e

HEALTHCARE INDIA
PRIVATE LIMITED

RLA File

Date:28022019

Decision :The Committee considered the case as per agenda and decided to defer the
case. File sent to Deptt of IIP and the case is re-listed for 28.02.2019.

Case No.:10/9/83-ALC1/2018 Ptt Name:RECKITT
BENCKISER

Meet No/Datc:10/83‐    Status:Case
ALC1/2018         DeFerred
31012019

Lic No/Datc:0510408168 Defer
:01/83/050/00647/AM19/     :05/24/040/00410/AM19/     22 102018 Datc:28022019

Decision :The Committee considered the case as per agenda and decided to defer the
case. File sent to Deptt of IPP and the case is re-listed for 28.02.2019.

Case No:11/10′ 83-

ALC1/2018

144 HQ Filc

Case No.:82/9/83-

ALC1/2018

145

HQ Fnc
:01/83/050/00719/AM19/

Party Name:PANAMA
PETROCHEヽ l LTD

RLA Filc

Party Namc: HERANBA
INDUSTRIES LTD

RLA「 ile
:03/94/040/00638/AM19/

Mcct No/Datc:10/83-

ALC1/2018
31012019

Lic No/Date:0310824566 Dcfer
101/83/050/00731/AIヽ 419/     :03/95/040/00602/AM19′      ‐22 102018 Datc128 02 2019

Decision :The Committee considered the case as per agenda and decided to defer of the
case. File sent to Deptt of IPP and the. The case is reJisted for 28.02.2019.

Status:Case
Deferred

Status:Case
Approved

Defer Datc:

Mcct No/Datc:10/83‐

ALC1/2018
31012019

Lic No/Datc:0310824552
22102018

| |

」
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Decision : The Committee considered the case as per agenda and decided to ratifo the norms
as under:-

T F P Acid 990/0

DI Mcthvi Fonlnamidc

RA conccmcd may takc ncccssaw actiOn undcr Para 4 7 of HBP as per abovc dccision of

NORMSCOMMIWEE

Paty Namci SUNFLAG    Meet No/Date:10/83-
CHEMICALS PVT LTD    ALC1772018

131012019

RLA File ‐Lic No/Datc10510408171 Defer
146 :01/83/050/00648/Aヽ 419′      :05/24/040/00401/AM19/     22 102018 Datc:28022019

Decislon:Thc Committee considcrcd the case as per agcnda and dccided to deferthe

case and、vait for thc rcply to D/L dated 28 01 2019 issucd by DGFT and thc cascis rc―

listcd for 28 02 2019

Paty Namc:SARAF      Meet No/Date:10/83‐    Status:Case
CHEMICALS PVT LTD    ALC1/2018         DeFerred

31012019

RLA F‖ e Lic No/Datc:03!0824561 Dcfcr
:01/83/050/00736/AM19/     103/95/040/00718′ AM19/     22 102018 Date:28022019

Decision :The Committee considcred the case as per agenda and decided to defer the
case .File sent to T.A and the case is re-listed for 28.02.2019.

Case No.:11/9/83-

ALC1/2018

HQ Filc

Case No.:16/10/83-

ALC1/2018

147 HQ File

Case No.:17/10/83-

ALC1/2018

HQ F‖ c

149 HQ File

150 Case No.:8/10/83-ALC1/2018
Party NamclMAXTECH
INDUSTRIES LLP

Status:Case
Deferred

Meet No/Date:10/83‐     Status:
ALC1/2018        Case

Party Namc:SARAF      Mect No/Date:10/83-   Status:Casc
CHEMICALS PVT LTD    ALC1/2018        DeFerred

31012019

RI A rilc Lic NυDate:0310824559 Defer
148 101/83/050/00737/AM19/     :03/95/040/00717/AM19/     22 10 2018             Dttc:28022019

Dccision:Thc Committcc considcrcd thc casc as pcr agcnda and dccidcd to dcfcrthc

case and、 vait for thc rcply to D/L dated 18 02 2019 was issued to thc f1111l Filc scntto

T A The caseisrc― listcd for 28 02 2019

Case No.:2/9/83-ALC1/2018 Pa“y Name:AVERY      IMeet No/Date:10ノ 83-   Status:Case
DENNISON INDIA PVT   ALC1/2018        Dererred

31012019

Lic No/Datc:0510408186 Defer

:01/83/050/00639/AM19/     :05/23/040/00319/AM19/     23 102018 Date:28022019

Decision :The Committee considered the case as per agenda and decided to defer the
case. File sent to T.A and the case is re-listed for 28.02.2019.

LTD

RLA File

⌒

Export item Qty Import item
[,ambdac'
'l'echnical

′halothrin

950/O Min

l Kg

00037
Sodium Cvanide 0155K
Hexane



HQ File

:O1/83/050/00728/AM19/

―慨も一

RLA File

:03/95/040/00711/AM19/

31 01 2019              Approved

Lic No/Date:0310824608 Dcfer Datc:

23 102018

Decision:Thc COmmittee cOnsidcrcd thc casc as pcr agcnda and dccidcd to rab″ thC

nonlls as applied for by the flrm

RA concemed may takc ncccssav action under Para 4 7 of HBP as per abovc decision of

NORMS COMMITTEE

Case No.:83/9/83-ALCI/2018 Party Name: KRISHNA Mcct No/Datc:10/83‐ Status:Case
DeferredANT10XIDANTS PVT LTD ALC12018

31012019

151 HQ Filc
:01/83/050/00720/AM19/

RLA F‖ c

:03/94/040/00644/AM19′      25 102018 Date:28022019

Decision :The Committee considered the case as per agenda and decided to defer the
case file sent to T.A and the case is re-listed lor 28.02.2019.

Case No.:34/10′ 83-

ALC1/2018

HQ File

Party Name:UNITOP
CHEMICALS PVT
LIMITED

RLA File

Mcet No/Datel1 0/83-   Status:Casc

ALClノ2018         Deferred
31012019

Lic No/Datc:0310824685 DeFcr

ド
2
:01/83/050/00754/AM19/     :03/95/040/00759/AM19/     25 10 2018             Date:28022019

Decision:The Committcc considcred thc casc as pcr agcnda and dccidcd to dcfcrthc

casc Filc scntto r A and thc casc is rc― listcd for 28 02 2019

Case No.:1/9/83-ALC1/2018 Party Name:KlRI         Meet No/Date:10/83‐

lNDUSTRIES LTD,      ALC1/2018
31012019

Status: Case
Approved

HQ Filc RLA Filc Lic No Datc:0810143749 Dcfer Date:

:O1/83/050/00638/AM19/     108/24/040/00238/AM19/      26 102018

Decision:Thc Commitcc considcrcd thc casc as pcr agcnda and decided to ran″ the

‐
153 nonlns as undcr:―

RA conccmcd may take ncccssaγ actiOn undcr Para 4 7 of HBP as pcr above dccision of
NORMS COMMITTEE

Casc No.:7/9/83-ALC1/2018 Party Name:INDOGULF   Mcet No/Datcl1 0/83‐   Status:Case
CROPSCIENCES LIMITED ALC1/2018         Approved

31012019

HQ Fne
:01/83/050ノ 00644/AM19/

RLA File

:05/23/040/00293/AM19/

Lic No/Date:051040826 Defcr Date:

1

26102018

ル

Reactive Black KVN

154

「



―し平́
Decision : The Committee considered the case as per agenda and decided to ratifu the norm
under:-

RA concemed may take ncccssaw actiOn under Para 4 7 of HBP as pcr abovc decision Of

NORMS COMMITTEE

Case No:8/9/83-ALC1/2018

HQ Filc
155 101/83/050/00645/AM19/

Paty Namc:INDOGULF
CROPSCIENCES LIMITED

iMeet No,Date: l0/83- Status:Case薇溝撃
「
1ヽ/ni=青 ,ふf~

,ALC12018
131012019

Deferred

RLA Fllc              Lic No Datc:0510408260 Dcfer
:05/23/040/00292/AM19/     126 102018 Date128 02 2019

Decision :The Committee considered the case as per agenda and decided to defer the
case and wait lor the reply to .D/L dated 18.02.2019 was issued to the firm. Reply
received from the firm and the case is re-listed for 28.02.2019.

Case No:40/9/83-

ALC1/2018
Party Namc:RUBAMIN    Meet No/Datc:10/83-   Status:Case
LTD               ALC12018        Delcrred

31012019

156 1HQ File             RLA Filc            Lic No/Date:3410044643 DeFer
101/83/050/00677/AM19/     :34/247040/00043/AM19/    26 10 2018            Datc:28022019

Decision:Thc Committcc cOnsidcrcd thc casc as pcr agcnda and dccidcd to defcrthc

casc File scnttO T A and the casc is rc― listcd fOr 28 02 2019

Case No.:41/9/83-ALCI/2018 Party Name: RUBAMIN LTD. Meet No/Date:10/83-
ALC1/2018
31012019

RLA File

Deferred

HQ Filc

:01/83/050/00678/AM19/     :34/24/040/00118/AM19/     26102018 Datc:28022019

Decision :The Committee considered the case as per agenda and decided to defer the
case. F'ile sent to T.A and the case is re-listed for 28.02.2019.

Parり Name:RUBAMIN   IMeet No/Date:10/83
LTD                IALC1/2018

31012019

158 HQ Filc              RLA F‖e             Lic No/Date:3410044642 Derer
:01/83/050/00679/AM19/    :34/24/040/00156/AM19/    26 10 2018            Datc:28022019

Decision:The COmmittee cOnsidcrcd thc casc as pcr agcnda and dccidcd tO dcfcrthe

case Filc scnttO T A and thc casc is rc― listcd br 28 02 2019

Ｆ

Ｉ

Case No.:52/9/83-ALC1/2018 Party Namc:GOLDSTAB
ORGANICS PVT LTD

IMeet No/Datc:10/83‐    Status:Case  ‐

ALC1/2018         Dererred
31012019

159 HQ File             RLA F‖
c            Li6 No/Dat816bib824736 Defel

:01/83/050/00689/AM19/     :03/94/040/00622/AM19/     26 10 2018             Date:28022019

Decision:Thc Committcc considercd thc case as pcr agcnda and dccidcd tO dcfcrthe

Case No:42/9/83-

ALC1/2018
Status:Case
Dcferred



_1,).i --- Y"
casc. File sent to Dcplt. of IPP and the case is re-listcd tor 28.02.2019.

Case No.:56/9/83-ALC1/2018 Pa■y Namc:ALOK

HQ Filc

:01/83/050/00693/AMl9/ :05123/040t00t54/AMt9t 26.t1.z}1g
160

Decision : The Committee considered the case as per agenda and decided to rati! the
norms as applied for by the firm.

RA concemed may take necessary action under para 4.7 of IIBp as per above decision of
NORMS COMMITTEE.

MASTERBATCHES
PRIVATE LIMITED

RLA Filc

Mcct No/Date:10/83‐     Status:Case
ALC1/2018         Approved
31012019

Lic No/Datc:0510408262 1Derer Datc:

Status:Case
Deferred

Case No.:68/9/83-

ALC1/2018

161 HQ File

Pa●y Namc:GOLDSTAB   Mcet No/Datc:10/83‐
ORGANICS PVT LTD    ALC12018

31012019

RLA Fnc Lic No/Date:0310824737 Defcr
:01/83/050/00705/Aヽ119/     :03/94/040/00623/Aヽ 419/     26 102018 Datc:28022019

Decision :The Committee considered the case as per agenda and decided to defer the
case. File sent to Deptt. oflPP and the case is reJisted for 28.02.2019.

Party Name:PARIKH Meet No/Datc:10/83-   Status:Case

ALC12018        Approved
31012019

Lic No/Date:0810143772 Defer Datc:
:08/24/040/00236/AM19/     29102018

considcrcd thc casc as pcr agenda and dccided tO rati″ thC nOrm:

RA conccrllcd may takc ncccssav aCtiOn under Para 4 7 of HBP as pcr abovc dccision of

NORMS COMMITTEE

Case No.:21/9/83-

ALC1/2018

HQ Filc

:01/83/050/00658/AM19/

Decislon:Thc COmmltcc
undcr:―

ENTERPRISES PVT
LIMITED

RLA Filc

Case No.:45/9/83-

ALC1/2018

163 HQ Filc

P征り NameiCAPRI       Meet No/Datc:10/83-   Status:Case
COATING SOLUT10NS   ALC12018        DeFerred

31012019

RLA「 ilc Lic No/Date10310824798 Defer
10!/83/050/00682/AM19/     :03/94/040/00680/AM19/     30 !02018 Datc128 02 2019

Decision :The Committee considered the case as per agenda and decided to defer the
case. File sent to T.A and the case is re-listed for 28.02.2019.

COPPER    OXYCHLORIDE
TECHNICAL      (COPPER
CONTENT 58%MIN)

COPPER                 scRAP
Copper Wire Scrap covered Barlev′

Berry′  Birch  Heavy copper scrap
covered Candy′  Cli■l CIoVe, cobra,
Cocoa′  Dream′  Palms  This licence
lSSUED UNDER PARA 254 0F HB
2015-2020

Export item Otv Import itcnl
l Kg 060



一しq一
PaO Name:AJMAL&    IMeet No/Datel1 0/83
SONS              IALC 172018

‐31012019

Case No.:43/9/83-

ALC1/2018

HQ File

:01/83/050/00680/AM19/

Decision:The Commitcc
undcr:―

Status: Case
Approved

RLA F‖ e Lic NげDatc:0310824815 DeFer Date:

:03/94/040/00430/AM19/     31 102018

considered thc casc as pcr agcnda and decided to raj″ thC nOrml

AGARW00D OIL KK AGARヽハ/00D O LLA0
AGARヽムノ00D O L AMIRI AGARW00D 01L MLS
AGARVV00D OILSHK AGARVV00D 01L COMB
AGARIA/00D O LKHKH AGARW00D OILSIG

AGARW00D OILTH
AGARW00D OILKD

28873

RA conccmcd may takc neccssav action under Para 4 7 of HBP as pcr abovc dccision of

NORMS COMMITTEE

Case No.:44/9/83-

ALC1/2018

HQF‖ e

Pary Namc:GLOBUS
INTERNAT10NAl´
COATERS PVT LTD,

RLA Filc

4ヽcct No/Datc:10/83‐

ALC1/2018
31012019

Status: Case
Approved

:01/83/050/00681/AM19/    :03/94/040/00672/AM19/

Declslon:Thc Comml■ cc consldcrcd the casc as
under:―

Lic No/Datc:0310824820 Defer Datc:

31 102018

pcr agcnda and decided to rati～ thc

Release paper 80‐ 90 GSM

+/-10

Glassine Paper 80-90 GSM +/-10% 5200 M T

RA concemed may take necessary action under Para 4.7 of HBP as per above decision of
INORMS COMMITTEE

Case No:19/9/83-ALC1/2018 Pany Name:ALPS 4ヽcct No/1)atc:10/83‐ Status: Case
Deferred

Status:Case
Deferred

166 HQ File
101/83/050/00656 AM 19/

Case No.:29/9/83-ALC1/2018 Party Name:VEDANTA    Meet No/Datc:10/83‐
LIMITED             ALC12018

‐31012019

167 IIQ Filc

Decision :The Committee considered the case as per agenda and decided to deler the
case . File sent to T.A and the case is re-listed for 28.02.2019.

CHEMICALS PVT LTD    ALC1/2018
31012019

RI A Filc

:01/83/050/00666/AM19/     :05/24/040/00418/7ヽ M19/     Ol l1 2018 Datc:28022019

Decision :The Committee considered the case as per agenda and decided to defer the
case. File sent to Deptt. of IPP and the case is re-listed for 28.02.2019.

′

Rl′A Fle              ‐Lic No/Datc10810143806 Dcfcr
i08/24/040/00240/AM19/     101 11 2018             Datc128 02 2019

164 Exporl item Qけ /Kg Impo( item (

82000 50891K
16000 l1683

19000 20872K
11000

AGARW00D O LSS 72000 l

7309K

Export item Oty ImDort item
50000
MT



一が ´
葛 ご而 繭 π面 /2018FNameRUBAMINLTD「

轟

『

予醸 Status:Casc
Deferred

169 llQ File
101/83/050/00711/ANl19/     :34ア 24/040/00278/Alヽ 418/     01 11 2018 Datc:28022019

Decision:Thc COmmittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd tO dcfcrthe

casc File scnttO T A and thc case is rc― listed fOr 28 02 2019

Case No.:6/10/83-ALC1/2018 Pany NamciVADIVARHE  Mcct No/Datc:10/83-   status:Case
SPECIALITY CHEMICALS ALC1/2018         DeFerred

t69 HQ File

31012019

Lic No/Date:0310824860 Defer
:01/83ノ 050/00726/AM19ノ      :03/95/040/00787//ヽ M19/     Ol 11 2018 Datc:28022019

Decision:The COmmittcc considered thc casc as per agcnda and dccided tO dcferthc

casc File scnttO T A and thc casc is rc― listcd fOr 28 02 2019

Case No.:7/10/83-ALC1/2018 Party NameiVADIVARHE   Mcct No/Datc:10/83-   Status:Case

SPECIALITY CHEMICALS ALC1/2018         DeFerred

:01/83/050/00727/AM19/     :03/95/040/00786/AM19/     01 112018

1lc No/Date:3410044664 Defcr

31012019

Lic No/Date:0310824859 Defer

Date:28022019

lヽcct No/Datc:10/83-    status:Case

ALC12018         Deferred
31012019

‐Lic No/Date:0410164855 Dcfer

RLA Flc

LTD

RLA Filc

LTD

RLA Filc

|

1701HQ Rに

Case No.:14/9/83-

ALC1/2018

171 HQ F‖ e

Case No:17/9/83-

ALC1/2018

173 HQ File

Decision :The committee considered the case as per agenda and decided to defer the
case. File sent to'f.A and the case is re-listcd for 28.02.2019.

Palty Name:OREN
HYDROCAR30NS
PRIVATE LIMITED

RLA Fiie
:01/83/050/00651/AM19/     :04′ 24/040/00174/AM19/     o5 11 2018 Datc:28022019

Decision :The committee considered the case as per agenda and decided to defer the
case. File sent to T.A and the case is re-listed for 28.02.2019.

Case No.:16/9/83-ALC12018 Party Name:GIRDHARS    Mect No/Date:10/83-   status:Case

iNTERNAT10NAL       ALC12018        Dererred
31012019

172 HQ Filc              RLA File             tic No/Date:0510408367 DcFer
1    101/83/050/00653/Aヽ419ノ      :05/23/040/00344/AM19/     06 1!2018             Date128 02 2019

Decision:Thc Committee cOnsidcrcd the casc as pcr agcnda and dccided to defcrthc

casc Filc scnttO T A and thc casc is re― listcd fOr 28 02 2019

Party Name:ARCHIDPLY  IMcct No/Datc:10/83‐    status:Case
INDUSTRIES LTD      ALC1/2018        DeFerred

31012019

RLA File Lic No/Datc:0510408369 DeFer
:O1/83/050700654/AM19/     105/23/040/00320/AM19/     06112018 Date:28022019

Decision :The committee considered the casc as per agenda and decided ro defer the
case . F'ile sent to Deptt. of IPP and the case is re-listed for 28.02.2019.



Mcct No/Date:10/83-  Status:Case
lALC1/2018         Approvcd

31012019

Lic No/Datc:051040836 Defer Datc:

8
‐06 112018

Decision : The Committee considered the case as per agenda and the decided to rati! the
norms as under:-

IRA conccrncd may takc ncccssaり action undcr Para 4 7 ofIIBP as per abovc dccision Of
NORMS COMMITTEE

Pa“y Name:JOCIL LTD,   Meet No/Datc:10/83-   status:Case

ALC1/2018         DeFerred
31012019

HQ Filc             RLA F‖ e            Lic No/Datc:6610000019 Dcfcr
175 :01/83/050/00712/AM19/     :66/24/040/00007/AM19/     08 11 2018             Datc:28022019

Decislon:Thc Committcc considcrcd thc case as pcr agcnda and dccidcd to dcfcrthc

casc and、 vait for thc reply to D/L datcd 12 02 2019 File scnttO T A and thc case is rc―

listcd for 28 02 2019

Case No.:15/9/83-ALC1/2018 Party NamelTERAH

INTERNAT10NAL
Meet No/Date: l0/83- Status:Case

Dcfc rrcd

;76 HQ File RLA File Lic No/Datc:1010060057 Dcfcr
:01/83/050/00652/AM19/     :10/24/040/00063/AM19/     09112018 Date:28022019

Decision :The Committee considered the case as per agenda and decided to defer the
case. File sent to Deptt. of IPP and thc case is re-listed for 28.02.2019..

Case No.:18/9/83-

ALC1/2018

HQ File

101/83/050/00655/AM19/

― 勇

Party NamellNDOGULF
CROPSCIENCES LIMITED

RLA Fnc
:05/23/040/00343/AM19/

Case No.:75/9/83-

ALC1/2018

177

178 Case No.:46/9/83‐

ALC1/2018
31012019

Case No:20/9/83-A LC1/2018 Pary Namc:ATANGI
INDUSTRIES LLP

Mcct No/Datc:10/83‐    Status:Case
ALC12018        Approved
31012019

Lic No/Date:0810143833 DcFer Date:

|

HQ File RLA Filc
:01/83/050/00657/Aヽ419/      :08/24/040/00247/Alヽ419/ 12112018

Decision:The COmmittcc considcrcd the casc as pcr agenda and dccided tO raj″ thC
norms as apphcd for by thc firm

RA concerncd may takc ncccssaw aCtiOn under Para 4 7 of HBP as pcr abovc decision o「

NORMS COMMITI｀ EE

Party Name: EXCEL CROP Meet No/Date: l0/83- Status:Case

Bifenthrin        Technical

95%/98%
Lambda       Acid       99%
Lambda Acid 99%

Bifenthttn    Alcoho1    99%
Bifenthrin Alcoho1 99

^

174 Export iterr 0～ Import item
l Kg 0 675 Kg

0 500 Kg



-52~
IALC1/2018           cARE LIMITED        ALC1/2018        Approved

31012019

1HQ File             RLA F‖ c             Lic No/Datc:0310824976 DeFcr Date:   |
:01/83/050/00683/AM19/     :03/94/040/00684/AM19/     12 11 2018

Decision:The cOmmittce cOnsidercd the casc as pcr agenda and dccidcd tO ran″ thC
NoI‖ Is aS undcr:―

0 365 Kg

0 300 Kg

0480

RA concemcd may take ncccssaw actiOn under Para 4 7 of HBP as per abovc decisiOn of

NORMS COMMIWEE

Chloropyriphos 48% ec Sodium   Salt   Of

Trichloro    Pyridinol

85%Min

ALC1/2018
Case No.:47/9/83- IPa■y Name:ASTEC

LIFESCIENCES LTD,
Meet No/Date:10/83‐

ALC1/2018
31012019

Status:Case
Approved

Defer Date:HQ Filc             RLA File            Lic No/Date103 10824968
:01/83/050/00684/AM19/     :o3/94/040/00702/AM19/     12 112018

Decision : The Committee considered the case as per agenda and decided Io ratii/ the norms
norms as under:--

179

ICase No.:25/9/83-

IALC1/2018

■80

HQ F‖ e

101/83/050/00662/AM19/

Paty Namc:SUDARSHAN  Mcet No/Datc 10ノ 83‐   status:Casc
CHEMICAL INDUSTRIES  ALC12018        DeFerredしHしMICAL INυ USIRIじS  ALC12018        DeFerred
Ll D                    31 01 2019

RLA File              lLic No/Date:3110067229 Defer
:31/83/040/00115/AM19/    13 11 2018            Datc:28022019

TEBUCONAZOLE Technical POTASSIUM
HYDRO測 DE

1-(4-HLOROPHENYL)‐

4′4-DIMETHYL-3‐

PENTANONE
N   N   DIM ETHYL
FORMAMIDE

^

Export item Qtv lmport item
l Kg

Diethyl

Thiophosphory!

Chlor:de(DETCL)

Solvent C lx

一　

一

Export item Otv Import item
l Kg 047 Kg

1,2′4 TRIAZOLE 030K
DIMETHYL SULFlDE 16

015

DIMETHYL
ACETAMIDE

Kg

M ETHYL

CYCLOHEXANE
023 Kg

RA conccmed may takc neccssac/action under Para 4 7 ofIIBP as pcr abovc dccision of

NORMS COMMITTEE
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.HQF‖ c             RLA F‖ e            Lic No/Dat
182 :o1/83/050/00691/AM19/     :05/23/040/00306/AM19/     14 11 2018 I)ate:28022019

Decision :The committee considered the case as per agenda and decided to defer the
case. File sent to T.A and the case is re-listed for 28..02.2019.

Case No:77/9/83-       ‐Pa“y Name:SILVERLINE  IMcct No/Date:10/83‐
ALC1/2018           1TAPES MFC PVT LTD,  :ALC12018

131012019

181 HQ Fnc              RLA F‖ e             Lic No/Date:0210208796 Dcfcr
:01/83/050/00714/AM19/     :02/24/040/00114/AM19/     13 11 2018            Date:28022019

iion :The Committee considered the case as per agenda and decided to defer the
File sent to Deptt. of IPP and the case is relisted for 28.02.2019.

Casc No:49/9/83-

ALC1/2018

IHQ Filc             RLA File
:01/83/050/00686/AM19/     :05/23/040/00356/AM19/

case. File sent to Deptt. ofIPP and the case is re-listed for 28.02.2019.

Case No.:54/9/83-ALC1/2018 Par● Namc:AICA
LAMINATESINDIA
PRIVATE LIMITED

――――|

」

「響N&1カ薫‐統而恵Paty Namc:CALLISONS    Mect No/Date:10/83-FLAVORS(INDIA)PRIVATE ALC1/2018
LIMITED             31 01 2019

Lic No/Datc:3110067236 Dcfer Date:

norms as applicd for by thc■ rm

RA conccmed may takc ncccssav action undcr Para 4 7 of HBP as pcr above dccision of

NORMS COMMITTEE

Paltv Namc:KLJ ORCANIC  Mcct No/Date:10/83‐    Status:|Paltv Namc:KLJ ORCANIC  Mcct No/Date:10/83‐    Status:Case
LTD                ALC1/2018         Approved



Decision
under:-

_J`´
: The Committee considered the case as per agenda and decided to ratifu the normr

0 503 Kg

05565
As per
Packing

Policy

Case No.:50/9/83-       Pa● y Namc:PARIJAT     Meet No/Datc:10/83-   Status:Case
ALC1/2018           1NDUSTRIES(INDIA)    ALC1/2018        DeFerred

PVT LTD             31 01 2019

■85 1HQ Filc              RLA File            ‐Lic No/Date:0510408455 1Defer
:01/83/050/00687/AM19/     105/24/040/00434/AM19/     19 11 2018             Date:28022019

Decision :The Committee considered the case as per agenda and decided to defer the
case. File sent to T.A and the case is re-listed for 28.02.2019.

ICase No:80/9/83-

ALC1/2018

1HQ File

:01/83/050/00717/AM19/

Parり NamoMEGHMANI
FINECHEM LTD

RLA Fne
:34/24/040/00260/AM19/

Mcct No/Date:10/83-     Status:Case

ALC12018        Approved
31012019

ILic No/Date:3410044705 Defer Datel
20112018

Decision : The Committee considered the casc as per agenda and decided to ratily the norml

0 55 Kg

RA concemed may take necessary action under Para 4.7 of HBP as per above decision of

=
Case No.:81/9/83-

ALC1/2018

187
HQF‖ c
:01/83/050/00718/AM19/

Pa●y NamelMEGHMANI   Meet No/Datc:10/83‐   Status:Case
FINECHEM LTD        ALC1/2018        Approved
1                         31012019

RLA Fnc             Lic No/Date:341004470 Defcr Datc:
|:3424/040/00259/AM19/   6

120112018

CHLORINATED PARAFFIN(Chlorine

Content 51%-55%)

(PACKEDIN 3208 NOS OF H,И ―HDPE
DRUMS MADE OF HDPE GRANULES

(27′ 268 000 KGS WITHOuT
WASTAGE))(EACH DRUM SHALL WEIGHT
8 5 KG AND STORAGE CAPACITY 265 000

PARAFFIN(C10‐

C20)

HDPE GRANULES

(TOTAL WEIGHT=
28,631 400 KGS

under:-

CAUSTIC POTASH LYE

(pOTASSIUM HYDROXIDE

POTASSIUM CHLORIDE

RA conccmcd may takc nccessav action undcr Para 4 7 of卜IBP as pcr abovc dccision Of
NORMS COMMITTEE

|

Export ltem Qty lmport ltem
l Kg

CHLORINE

卜6
|

Export ltem Qty lmport ltem Qty
l Kg

|

|
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Decision : The Committee considered the case as per agenda and decided to ratiry the norml
under:-

Case No.:32/10/83-ALC1/2018

HQ File

:01/83/050/00752/AM19/

Case No.:37/9/83-ALC1/2018 Palty Namc:KRISII

RASAYAN

HQ Filc               RLA File
:01/83/050/00674/AM19/       102/24/040/00124/Aヽ 419/

Pary Name:SOLTEX PETRO  Mect No′ Date:10/83-    Status:Case
PRODUCTS LTD        ALC1/2018         Approved

31012019

RLA Filc               Lic No/Datc:0310825157 ‐Dcfcr Datc:
:03/95/040/00725/AM19/      20 112018

Decision:Thc Committcc conSdered the casc as pcr agcnda and dccidcd to ral″ the

no‖‖s as applicd for by thc nI‖ l

RA conccmcd may takc ncccssaw actiOn under Para 4 7 of HBP as per above dccision of

NORMS COMMITTEE

Al,C1/2018

31012019

Lic No/Date1021 0208815 DeFer Datc:

22 112018

McetNoiDate:10/83- Status:Case
Approved

Status:Case
Approved

189
Decision:Thc Committcc considered the casc as pcr agcnda and dccided tO ra■

～
the

Norms as applicd for by thc flrm

RA concerned may takc llccCSSav action undcr Para 4 7 of HBP as pcr abovc dccision Of

NORMS COMMITTEE

Case No.:38/9/83-ALC1/2018 Party Name:KRISHI       Mcct No/Datc■ 0/83-
RASAYAN            Al´ C1/2018

31012019

HQ Filc               RLA F‖ c               Lic No Date10210208814 1Defer Date:
:01/83/050/00675/AMi9/      102/24/040/00123/AM19/      22 11 2018

190
Decision Thc Committcc considcrcd thc casc as pcr agcnda and dccidcd to rati″ thC

Norms as applicd for by the■ rm

RA conccmcd may take nccessaw actiOn undcr Para 4 7 of HBP as pcr abovc dccision of

l  ‐NORMS COMMITTEE

Case No.:51/9/83-ALC1/2018 Party Name:GREENLAM   Mcct No/Date:10/83-
lNDUSTRIES LIMITED    ALC12018

‐31012019

Status:Case
Deferred

191 HQ FHe             RLA F‖ e            Lic No/Date:0510408644 1Dcfcr
.    :01/83/050/00688/AIヽ 119/     :05/23/040/00367ノ AM19/     27 11 2018             Date:28022019

Decision:Thc Conlmittcc considcrcd thc casc as pcr agcnda and decided to defcr thc

CAUSTIC POTASH FLAKES

(POTASSIUM HYDROXlDE
FLAKES)

POTASS UM CHLOR DE

RA conccrned may takc ncccssav action undcr Para 4 7 of HBP as pcr abovc dccision Of

NORMS COMMITTEE

Export ltem Qty lmport ltem
l Kg 1 00 Kg
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case Filc scnttO T A and thc casc is rc― listcd for 28 02 2019

Case No:78/9′ 83-ALC1/2018 Party Namc:KALPAKA     Meet No/Datc:10/83‐    Status:Case
CHEMICALS PRIVATE     ALC12018          Approved
LIMITED            31 01 2019

HQ F‖e               RLA F‖ e               Lic No/Date:3510045444 1Defer Date:
:01/83/050/00715/AM19/      :35/24/040/00026 AM 19/      27112018

192 Decision : TIき
committcc considcrcd thc `:st is :`:atcnda and dccidcd to the ■品h:ξ  t。

accountthc export and import lcms subJcct to 2%wastage

RA conccmed may takc ncccssaヮ actiOn under Para 4 7 ofIIBP as pcr above decision Of NOR

COMMITTEE:

Case No.:31/10/83-       Party Name:SOLTEX PETRO IMeet No/Datc:10/83-   Status:Case
ALC1/2018           PRODUCTS LTD       ALClρ 018        Dererred

31012019

1HQ File             lRLA File            Lic No/Date10310825246 Defer
i01/83/050/00751/AM19/     :03/95/040/00724/AM19/     27 11 2018             Date:28022019
193                                                                                  _
Decision:Thc Committee cOnsidcred the casc as pcr agcnda and decidcd tO rat″ the

norms as applicd fOr by thc flrm

RA concemcd may takc necessa■ /action undcr Para 4 7 of HBP as per abovc dccision of
NORMS COMMITTEE

Case No:33/10/83-      Pany Namc:VIDHI       Meet No/Datc:10/83‐    Status:Case
ALC1/2018           SPECIAI TY F00D      ALC1/2018        DeFerred

INGREDIENTS LIMITED  31 01 2019

HQF‖e               RLA F‖ e              Lic No/Datci0310825270 Defer
i94 :01/83/050/00753/AM19/     :03/95/040/00881/AM19/     128 11 2018             Datc:28022019

Decision:Thc Committee cOnsidcrcd the case as pcr agcnda and dccidcd to dcfcr thc

casc and、 vait for thc rcply to D/L datcd 14 02 2019 Filc scntto Dcptt ofIIP and thc

casc is re― listed for 28 02 2019

Case No.:66/9/83-ALC1/2018 Parly Namc:GREENLAM    Mcct No/Datc:10/83-   Status:Case
INDUSTRIES LIMITED     ALC1/2018          Approved

31012019

HQ Filc              RLA Filc             Lic No/Date:0510408719 Defer Date:
1    101/83/050/00703/AM19/      :05/23/040/00379/AM19/      30112018

'5閤l鵠:nt鶏∬剛にs:T:F麗1朧fttf記品詰‰::‖ :需:鴨よ謂
mdmm

UO No7′90/2018-TSVV dated 29 11 2018, uploaded along with these mlnutes or as the
whicheverisless under para 4 07 of HBPヽ /o1l The letter signed by Technical authority is
Placed atthe end on this document(Page No    )

RA concerned may take necessary action under Para 4 7 of HBP as per above decision of NOR
COMMITTEE

り6兵霊)おlyW8)  Pan挙ぶ富淵師轟IES 造き棚TCW8‐ 3器I£
ë
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31012019

Lic No/Datc 0310825351 DeferHQ File

Case No.:21/10/83-

ALC1/2018

197 HQ Filc

Casc No.:48/10/83-

201 ALC1/2018

PVT LTD

RLA File
101/83/050/00738/AM19/     :o3/95/040/00627/AIヽ 419/     03 12 2018             Date:28022019

Decislon:Thc Committee cOnsidercd the casc as pcr agcnda and dccided tO dcfcrthc
lcase Filc scnttO T A and thc c casc is rc― listcd for 28 02 2019

Parw NameI STERLING   Meet No/Date:10/83‐
AUXILIARIES PVT LTD   ALC1/2018

31012019

Status:Case
Deferred

RLA Filc
:01/83/050/00741/AM19/     103/95/040/00774/AM19/     03 122018 Datc:28022019

Decision :The committee considered the case as per agenda and decided to defer the
case . File sent to T.A and the case is re-listed for 28.02.2019.

Case No:22/10/83-ALC1/2018 Pary Namc:SCoTTISH     Meet No/Datc:10/83‐     status:Case
CHEMICALINDUSTRIES   ALC1/2018         1Approved

31012019            `

Lic No/Datc:0310825359 DeFer

HQ File

:01/83/050/00742/AM19/

Case No:47/10/83-

ALC1/2018

HQ File

ICase No.:42/10/83-

ALC1/2018

HQ File

RLA F‖ c
:03/95/040/00862/AM19/

Patt Namc:ARVIND
LIMITED

RLA Filc

Lic No Datc:0310825361 Defcr Date:

03 122018

Decision:Thc COmmittcc cOnsidcrcd thc case as pcr agcnda and decidcd tO ra● ″thC
norms as applied fOr by thc irm

RA conccmcd may take ncccssav actiOn under Para 4 7 of HBP as per abovc decision of

NORMS COMMITTEE

4ヽcct No/Datc:10/83-

ALC1/2018
31012019

Status:Casc
Approved

IJc No/Datc:0810144015 Defer Datc:
:01/83/050/00767/AM19/      :08/24/040/00279/AM19/      o3 122018

199 Decision:Thc COふ
mttce cOnddcК d thc case as pcr agenda and dccded tO thc inn has to

accountthc expon and impOrt iems subJcctto 3%wastage

RA conccmcd may takc nccessaly action undcr Para 4 7 of HBP as pcr abOvc dccision Of

NORMS COMMITTEE:

Paty Namci SWASTIK     Mcct No/Date:10/83‐
PLASTOALLOYS PRIVATE ALC12018

31012019

Status: Case
Deferred

LIMITED

RLA Fnc
200 :01/83/050/00762/AM19/     :02′ 24/040/00126/AM19/     04 122018

Lic No/Datc:0210208832 Derer

Date:28022019

Decision :The Committee considered the case as per agenda and decided to defer the
case as per decision by the committee. Irile sent to T.A and the case is re-listed for
28.02.2019.

Party Name: MESO Meet No/Date:10/83- Status:Case
CARBON INDIA PVT. LTD. ALCI/2018 Approved

3 t.0t.2019
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RLA Flc
:08/24/040′00273/AM19/

Lic No Datc:0810144022‐ Dcfcr Date:

04122018
HQ Filc

:01ノ 83/050′ 00768/AM19ノ

Decision : The Committee considered the case as per agenda and decided to ratifu the
norms as under:-

Export ltem Qty lmport ltem Qty

Activated Ca rbon for Gas

Treatment
l Kg Activated

Carbon
1.02 Kg content
contained in
Exoort product

IRA conccrncd may takc nccessaw aCtiOn under Para 4 7 of HBP as per abovc dccision Of
lNORMS COMMITTEE:

PRIVATE LIMITED
202古O F18              RLA Filc             LicNo/Datc:0510408756 1Defer

ICase No.:69/9/83-        Pat/Name:RECKITT     Mcct No/Date■ 0/83-   Status:Case
ALC1/2018            BENCKISER           ALC1/2018         Dererred

HEALTHCARE INDIA    31 01 2019
PRIVATE LIMITED

202古O F18              RLA Filc             LicNo/Datc:0510408756 1Defer
:01/83/050/00706ノAM19/     :05/24/040/00494/AM19/     05 12 2018             Date128 02 2019

1)ecision:Thc Committcc considcrcd the casc as pcr agcnda and decidcd to dcfcrthc

lcasc Filc scntto T A and the casc is rc― listcd for 28 02 2019                         ‐

Case No.:70/9/83-ALC1/2018 Palty Namc:RECKITT     Mcct No/Datc:10/83-   Status:Case
BENCKISER          ALC12018        Dcferred
lHEALTHCARE INDIA    31 01 2019

203 HQ Filc

PRIVATE l.IMITED

RI A Filc

:01/83/050/00707/AM19/     :05/24/040/00495′ AM19/     05122018
Lic No/Datc:0510408757 Defer

Date:28022019

Decision :The Committee considered the case as per agenda and decided to defer the
case. File sent to T.A and the case is re-listed for 28.02.2019.

‐  ICase No.:73/9/83-       Par″ Namc:VEDANTA    Mcct No/Date:10ノ 83‐   Status:Case
ALC1/2018           LIMITED            ALC1/2018        DeFerred

l   ‐                       1                       31012019

204 HQ F‖e            RLA Filc           Lic No/Date:0510408755 1Defer
101/83/050/00710/AM19/     105/24/040/00489/AM19ノ      105 12 2018             Date:28022019

1)ecislon:Thc Committee considcrcd thc case as pcr agcnda and dccidcd to dcfcr thc

casc File sentto T A and thc casc is rc― listcd for 28 02 2019

Case No:19/10/83-        Pals NamciSOLTEX PETRO Meet No/Datc:10/83-    Status:Case
ALC1/2018            PRODUCTS LTD        ALC1/2018         Approved

31012019
‐HQ Filc              RLA Filc             Lic No/Date:0310825424 Defer Datc:
:01/83/050/00739ノAM19/      :03/95/040/00882/AM19/      05 122018              1

205--- Decision The Committee considered the case as pcr agenda and decided to ratify the

Norms as applied for by the firm.

RA conccmcd may take necessaw actiOn undcr Para 4 7 of HBP as per abovc dccision oF

NORMS COMMITTEE:
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Case No.:20/10/83‐ ALC1/2018 Pary Name:SOLTEX PETRO Meet No/Date:10/83‐    Status:Case
PRODUCTS LTD         ALC1/2018

HQF‖ e RI A File

Approved
31012019

Lic No/Datc:0310825423 Defer Date:
:01/83/050/00740/AM19′        :03/95/040/00883/AM19/      05 122018

206
Decision:Thc Cominittcc consldered thc casc as pcr agenda and dccidcd to rati″ the

Norms as apphcd for by the frm

RA conccmcd may takc ncccssaw actiOn undcr Para 4 7 of HBP as pcr abovc decision Of

NORMS COMMIl‐「 EE

Case No:24/10/83-      Pary Namc:RAAH HOME  Meet No/Datc:10/83‐   status:Case
ALC1/2018           SOLUT10NS LLP       ALC1/2018        DeFerred

31012019

207 HQ F‖ e             RLA Filc            Lic No/Datc:0310825450 Defer
101/83/050/00744/AM19/    103/95/040/00914/AM19/    05 12 2018            Date:28022019

Decislon:Thc Committcc considcrcd the casc as pcr agenda and dccided to defcrthe

casc Filc scntto T A Thc casc is rc― listcd for 28 02 2019

Case No:23/10/83-       Pary Name:LOPAREX    Mcct No/Date:10/83‐    Status:Case
ALC1/2018          1NDIA PRIVATE LIMITED ALC12018        1Approved

31012019

HQ File             RLA File            Lic No/Date:031082546 Defer Datc:
:01/83/050/00743/AM19/     :03/95/040/00917/AM19/     4

06122018

Decislon:Thc COmmittcc considercd thc case as pcr agcnda and dccidcd to ra●取thC
nol‖ Is as under:―

Export ltem Qty lmport ltem Qty
RELEASE LINERS(ONE SIDE

SiLICONE COATED PAPER)25

T030 GSM+/‐ 10%
200000 000 KGS

7407400 000 SQM

1sq
Meter
BLEACHED MACHINED GLAZED
KRAFT PAPERIN JUMBO ROLL OF

RELEVANT GSM(25T030 GSM)

:111胤
00 KG,″777770000

1 05 Sq

Meter/Sq Mt

content

contained in

ExpOrt product

SILiCONE POLYMER 2.1Grms/Sq.mt.
of exDort oroduct

CATALYST FOR SILICONE 0.0219ra m s/5q. Mt.
of export Product.

CROSS LINKER FOR SILiCONE 0.L47 gram/
Sq.Mt.of export
D rod uct

IRA concemcd may take ncccssary aCtion under Para 4 7 of HBP as pcr above dccision of
NORMS COMMITTEE

2091謎
胤 1710慇

}  Pa"NamcALOK   Mcd Nげ Dttc lン 8聾  StatusC¨ e
MASTERBATCHES       ALC1/2018         Approved



HQ File

:01/83/050/00764/AM19/      :05ノ 23/040/00354/AM19/

Decislon:Thc COmmittcc cOnSdercd thc casc as pcr agcnda and dccidcd tO ratl″ thC
norrns as ap口 Ld fOr by the frrn

RA conccmcd may takc ncccssary aCtion undcr Para 4 7 of HBP as pcr abovc dccision Of

NORMS COMMITTEE

Case No:45/10/83-ALC1/2018 Paiv Namc:ALOK

31012019

Lic No/Date10510408856 Defer Datc:

10122018

Meet No/Date:10/83‐     Status:Case
ALC1/2018          Approved
31012019

Lic No/Date:0510408855 DeFer Datc:

10122018

HQ Filc

iO 1/83/050/00765/Alヽ 419/

HQ Fne
101/83/050/00763/AM19/

Case No.:46/10/83-

ALC1/2018

HQ Filc

MASTERBATCHES
PRIVATE LIMITED

RLA Filc

:05/23/040/00360/AM19/

MASTERBATCHES
PRIVATE LIMITED

RLA Fle
:0523/040/00351/AM19/

PRIVATE LIMITじ D

RLA Filc

210
Decision:Thc COmmittcc cOnsidcrcd thc casc as pcr agenda and dccided tO ra● ″thC
nolllls as applied fOr by the frm

RA conccmed may takc neccssav action undcr Para 4 7 of HBP as pcr abovc dccision oF

NORMS COMMITTEE

Case No.:9/10/83-ALC1/2018 Pa■ y Name:BOS NATURAL McctNo/Datc:10/83‐
FLAVORS PVT LTD     ALC1/2018

31012019

HQ File Rl´ A Filc Lic No/Date:1010060082 DeFer
:01/83/050/00729ノ AM19/     :10/24/040′ 00073/AM19/     11 122018 Datc128 02 2019

Decision :The Committee considered the case as per agenda and decided to call for the
firm for Personal Hearing. P.H e mail issued on 1 I .02.2019.The case is re-listed lor
28.02.20t9.

Case No:43/10′ 83-ALC1/2018 Patt Name:ALOK

Status: Case
Deferred

211

212
Decision:The COmmittcc considcrcd the casc as pcr agenda and dccidcd to ran″ thC
nolllls as applicd for by the frm

‐RA conccmcd may takc nccessac/action under Para 4 7 of HBP as pcr above decisiOn Of

lNORMS COMMITTEE

Pary Name:BOS NATURAL .Meet No/Datc:10/83‐
FLAVORS PVT LTD     ALC12018

31012019

RLA FJe Lic No/Datc:1010060094 Dercr
213 :01/83/050/00766/AM19/     :10/24/040/00084//ヽ

1ヽ419/     28 122018 Datc128 02 2019

Decision : The Committee considered the case as per agenda and decided to call for the
firm for Personal Hearing. P.H Letter issued on 11.02.2019 and the case is re-listed for
28.02.2019.

Mcct No/Date:10/83-    Status:Case
ALC1/2018          Approved
31012019

Lic No/Datc:0510408884 Dcfcr Date:

12122018

Status:Case
Deferred

/

⌒

ィ
う

一
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Party Name:KALPAKA
CHEMICALS PVT LTD,

Party NameiSAMRAT
PLYW00D LTD,

RLA File

Pary NamciCOLOU R
CHROMES PRIVATE
LIMITED

RLA F‖ e

101/83/050/00769/AM19/     :35/24/040/00032/AM19/     31 122018

Dccislo■ :Thc COmmittec cOnsidcrcd the casc as pcr agcnda and dccidcd tO ratl″ thC
norms as under:

Casc No:49/10/83‐

ALC1/2018

HQ File

IMeet No/Date:10/83-

IALC1/2018

31012019

Mcct No/Datc:10/83‐

ALC1/2018
31012019

Status:Case
Approved

Status:Case
Deferred

RLA Fne ‐Lic No/Datc:3510045464 Defer Datc:

146160 Kg

Palty Name:AAPT       Mcct No/Date:10/83‐    status:Case
DISTRIBUT10N PRIVATE  ALC12018         DeFerred

31012019

Lic No/Date:0410165053 Defer

RA conccmed may takc nccessav action tlndcr Para 4 7 of HBP as pcr abOvc dccisiOn Of

NORMS COMM1lTEE

Casc No.:52/10/83-

ALC1/2018

215 HQ Filc

Case No:39/10/83‐

ALC1/2018

216 HQ File

Casc No.:50/10/83-

ALCl′ 2018

217 HQ「 ile

Date:01.03.2019
Place:New Delhi

LIMITED

RLA File
:01/83/050/00772/AM19/     :04/24/040/00215/AIヽ 419/     01 01 2019             Date:28022019

Decision:The Committee cOnsidercd the case as pcr agenda and decided to dcferthc

case Filc scnttO T A and thc casc is rc― listcd fOr 28 02 2019

:01/83/050/00759/AM19/     :22/24/040/00070/AIⅥ 19/     03 01 2019             Datc:28022019

Decision:The COmmittcc considered the casc as per agcnda and decidcd tO dcfcrthe

casc Filc scnttO Dcptt ofIPP and thc casc is rc― listcd fOr 28 02 2019

Lic No′つatc:2210016042 DeFcr

Meet No7Date:10/83‐      status:Case
ALC12018         Dererred
31012019

Lic No/Datc:0210208895 Defer
:01/83/050/00770/AM19/     :02/24/040/00144/AM19/     o3012019 Datc:28022019

Decision : The committee considered the case as per agenda and decided to defer the
case. File sent to (S.K)T.A and the case is re-listed for 28.02.2019.

Ashok Kご :iil)allodia

Forcign Trade Dcvclopmcnt Offlcer

Activated Ca rbon Acid
Washed with Gra nua lized
Steam

RO″ Act,ν Oted Carbο″R6412

14*12ノ

Export ltem Qty lmport ltem
140800 Kg
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F No 7′ 94ノ 2018‐TS
M!NiSTRY OF COMMERCE&INDUSTRY

DEPARTMENT OF:NDUSTR:AL POLiCY&PROMOT10N
(TSい/Section)

Itern Description Quantity recommendedln
grams per Kg of export

8919

5025

352

ヽ

` 針 ヅ
`1

suhject : lldvance Autirorizaticrr No. 0s10!07666 dated 31.0g.201g for the
export of (i) schor! cracked He-i-neliliicream K+ (ii) Expert care
Advance Repair Foot cream and (iii) Expert care skin Foot cream
- M/s Reckitt Benckiser Healthcare lndia Ltcl

Ref : DG FT Uo. t Jo.01 /s3i05o/s'r g/AM-1 9 tDEs.rv r 1 42 crated 22.08.201 8

-flre 
case rras becri exarnined and based on approved formura from DrugAuthoriiy and arlowing 0.50/o wastage, the folowing nol,, ,. r*orr".o"i',- - "'

Export ltem(i) :- Scholl Cracked Heel Repair Cream K+

Quantity :- 2000 t(g

lmport ltems:

Rad百7蕊67Decyibだ 5o
lsr: la n GPS

Cynergy TK

Lanolin-steiia

DttanthJ6「
~~~~

16

17
8 Paramn爾薮 6び5」

~~~‐
・

~

9 Euxvl K340

110 Hya Care F erC[_~
[」
ExpOrtltem(ii):‐ Expert Care Advance Repair Foot cream

Quantity:_45000K9

ー

Deleted not given in
roved formula

Deleted not given in
roved formula

2ア。

一 ― ― ― ― ―

■

_

1 2

1岬:膚「
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ExpOrt!tem(lil):‐ Expert Care Skin Foot Crealll

Quantlty:‐ 3000 Kg

lrnportltems:

{r.inuo Lnl)
Consultant
31,12.2018

DGFT{DESlV)

Items:
Ｌ

　
０

Ｓ

Ｎ

Item Description Quantity recommended in
grams per Kg of export

1 Radia 7336 (Decyl Oieatc) 16050

7919つ
４ lsolan GPS

3 Cynergy TK 1005

5025

7035
4 Lanolin-stella
一ｂ D-Panthenol
6 Was BP-EP Silk 783-L (White Soft

Paraffin) _____
Carbotner Ultrez l0

11055

1          352７
′

8 Paraffin VVax 60-63 Z010

9 K340 1005

10 Care Filler CL 5025

Quantity recomrnentled in

_ U9m! lgl]lgslelfrqt
1G0.50

Ｌ

　
０

Ｓ

Ｎ

Item DescriPtion

Radia 7336(Decyl Oleale)
つ
４ lsolan GPS /V IV

Cynergy-l-K 1005

5025
3

4 Lanolin― Ste‖ a

諸 問 端 7直 師 鋤
壁 型 旦_______一―一― ―
Carbomer Utrez 10 ____ __

7035
11055

5

6

観
一２０‐０

7

8 Paraffin VVax 60-63

9 Euxvl K340 100b
502510 Care Filler CL _

―

― ― ― ― ―

‐
― ― ―

上 _____―
―
―



ぃ坐L ttM釘Ⅳ瑞輌i咆満。7・DEPARTMENT OFIN
(TSVV Section)

出

／

ふ Subject: Advance authorization No. 0910066699 dated 28.09.2018 for the
export of Double Side Decorative Laminates with Barrier paper
(Thickness 2.49 mm and below) - M/s. Elite Laminates pvt. Ltd.

DGFT U.0.No.01′ 83ノ050ノ00623ノAM19ノ Dated:07.11.2018

Taking cue frOm SloN H-68,following norms are recOmmended:―

Decorative
Laminates with

Paper
249

mm and below)

LAL)
Consuitant
21‐01_2019

Ref:

Side .15 kg or applied quantity

.214 kg or applied quantity

.172 kg or applied quantity

.027 kg or apptied quantity

.52 kg or applied quantity

.362 kg or applied quantity

.85 kg or applied quantity

BOPP F‖m .0'l kg or applied quantity

Note:l The above no「 ms are b
and      are     applicable     On      less     than      2 50     mm     thickness
2 111 case of va‖ a● on ln thに kness′ wdght,the quanttty of ttef tt imp。 高

¨

為z Phξ Iふ l'首乳
formaldehyde′ Methanol and Kraft paper tO be a‖ 。wed may be arrived at by adOpting the f。 ‖。wing
formula:AxB′C where A=Quantity a‖。wed fOr lo oo mm thickness Of weight14 5 kg+′ _25%B=The
thickness or weight/ sq Meter Or decorative laminates proposed tO be exported c = Either the

Standard thickness of10 0o mm。
「 the Standard weight Of14 5 kg′sq Meter Oflo oO mm thickness

3 The quantity Of otheritems viz Base Paper,Barrier Paper,Tissue Paper,Melamine and BoPP f‖
m

wiIl remain unchanged irrespective Orthickness and weight Or decorative laminate to be exported

DGFT(DES■ V)

l Sq Mtrx

1000 mm
thickness of

14 5 kg t′ _

250/。

1 Kraft Paper

つ
４ Base Paper

Barrier Paper

4 Tissue Paper

5 Phenol

6 [Ielamine

，
′ Methanol

8

ヽ



／
ｔ
Ｄ

′
た
０

No.7ノ 240ノ2017
DEPARTMENT OF!NDLISTRIAL

(TSW Secti

SubieCt:Advance authorization for:he export of Release Liners(T、 ″o Slde s licon
Coated Paper)― M/S Loparex lndia Pvt Ltd

罵animttt‖1   7露驚鷺 |‖妊
The case has been examined and the fo‖ ow ng norms are recclγ l,lended On

repeat basis:―

Export product:    Release Liners(TwO side s llcon Coated Paper)

60to 65 GSヽ 1+アー10 50000 Kgs 833333 330 Sq 1ヽ1

Quantlty:l Sq Meter

理 藝墜

■′ヽ卜lD LAL)
●(,nsu!tant

l:2-09-2017
Consuitant(B)

TA(B)

Glassine Release Base-pae
」umbo Ro‖ of relevant GSM
60to 65 GSM+/1o%

Cross Linker for SltrconE

1 .05 Sq. Meter / Sq. Mt. , cntent
contained in export prooi c

/

/

9ramS

二
:Ψ "



κ

μいジ
'

´  
―
´ ~~~ /

Π 7ノ 90ノ2018■3RR「

噸 劇くq・ lく

赫 旅 誦 赫

Cリ L'con."- Na. 08 / o/ q 39 6l
αた.r2/り |ヒ、

Taking cue from
are recommended:-

S No

柿

伊

Note:
1

2

3

ｌ

ｔ。

３

lNDUSTRIES LTD,     AA

(NAND LAL)
Consultant
29‐11_2018

the

榊靴∬趙淵鮒願棚蠍I
brmda A x,C wheЮ  A=Qυ a″″″訓οwe冊指″織識 e∬撚 g鵬月腎彎
25,る B=The :hickness Or 、veighy sq Meter of deco「 ative lam nates proposed to be
expo「ted,c=[ther the Standard thickness of 10 00 mm orthe Standard weight Of 14 5
kg/sq Meter oflo o0 1mm thickness

躙増[Tユi諄暫
T∴臓ir醍t謄7F臨里Ⅷ贈:隔Ψ響闊電

3il-€frF1-6 frfr !.i {fiffl heTrq

(油卿

請 輌 1司」こ3T― 捕 キ輛 倉 |

slt4e
H-68 and the cases approved in the past, the following

Itenr
Double Side Decorative Laminates with
Barrier Paper size

Item Description Quantity recommended
Paper(60 GSM to-230GSM) 9.15 kg or applied quantity

whichever is less
se Paper(50 GSM to-150GSM) 0.214 kg or applied quantity

whichever is less
rner Paper(50 GSM to-150GSM) A172kg or applied quantity

whichever is less
sue Paper(18 GSM to-45GSM) 0 027 kg or applied quantity

whichever is less
a nol

larnine 
- -

01

O P P Fiim

3.52 kg or applied quantity
whrchever is less
0.362 kg or applied quantity
whichever is less
3.85 kg or applied quantity
whichever is less
0.01 kg or applied quantity
whichever is less

“

l Sq Mtrx10 0o mm
thickness of 14 5 kg+/_

25%

肺ρoだたeJ:Fを
'ユ

οあ口

事

…

ビ1



C"u rro.\se (
No.7/89/2017-TSW

_ Ministry of Commerce & lndustry
Department of lndustrial policy & promotion

(TSW_ SECTTON)
********

SubieCt:Application fOr fixation Of norms under Para 4.06 of HB.P.2015‐

20 br ttushed ttgment鼈

::f:1鵠ぜ7L念:I砒出]T認鼎Printing:nk cO:d set Eco n
Ltd.

Ref  : olノ83ノ 171ノ 022ノAM‐ 18ノDES‐ :vノ261 dated 26‐ 03‐2018

0 1s a no change in input material and

亀[:臨割 胞∫:耐
器 T::Tr::寵::it猟鵬 肥 1蠅,W%蹴 尉『 ‖躙 ξl:

Exp。腱nem留
渦 遷 、卍 w£ ::奮 l品 ‖肥 :wEOuSMEDIAl

Quantity:l kg

lmport item:

S NO ltem Description

塁ョ聖Шョ19E:ョ !S of Rubin 57

Quantity
Recommended
(in k9)

1

111

00029

00009

112



び
113

Para Amino Benzamide 00008
114

115

116

Additive

Additive

Solsperse 22000 Polvmeric Disoersant

00088

00057

00043
117

Rosin

CJdum C‖。nde so ttOn

4B Acid

冦鷺鶴‖『ι:鷲」な精L鷺品:1:こ1:bh

01921
118

01992
119

01053
1110

00389
1111

00432
1112

00911
1113

01050

2

21 Vν V‐ 1● ViC Ψ
“

DuSeO ra【 :y butyI Lsters

StruduЮ d Phendc MOdied Rogn国 釘

ぶ『星「litieoiiBasedFattyButy:Esters orits Raw

02013
22

02270

01686

21

211
VegdaЫ e tt D釧降d Fatty Add

212
Jt/ix Xylene

00016
213

00457
Normal Butanol

214

Addlives

Maieic Anhydride

00003

00003

100003

00075

00155

215

22

221

222

223

224



齢
00228

225

226

227

Alkyl Pheno 00270

Rosin

Butylated Hydroxy Toluene

01844

00013

3

311
尋:両而百1511百i百

i Vegetable Oil(Sova/Linseed/Coconut)

Pentaervthritol

lsopthalic Acid

Tri Phenvl Phosphite

lltdroxytoluen e 25To or its Raw Marari.ro

00588
312

00069
313

00141
314

00001

4

411
ButYlated Hvdroxv Toh rpno 00040

412
∨egdaЫ e tt Based Fatty Bmプ 国釘s 00119

5
Vegetab:e Oil(soyaノ LinseedノCoconut)

Pl:ki 口Gr ]:: ・ 
“

 ●. ′■1.`、 J_:

02060

6

611 I

I Sova Oil

I

I Panoil 400

-

I

I Clavtone

Proxel Mb

-

Ortho Phosphoric Acid

00074
612

00003
613

00013
614

0 00ooo9

7

00015

(NAND LAL)
Consuitant
0607.2018

DGFT(DES■ V)


